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• 
INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to present the Report on their behaH, 
present this Twelfth Report on Oil and Natural Gas Commission­
Head Office, ~urvey and Exploration. 

2. The subject was ex.amined by the Committee on Public Under­
takings (1 985-H6). 1be Committee took evidence of the representa­
tives of Oil and Natural Gas Commission on 23 and 24 September, 
1985, 28 and 29 October, 1985, 10 and 11. February, 1986 and of 
Ministry of Petroleum and Natural Gas on 12, 13 and 14 March, 1986. 
The Commi!tee, however, could not finalise their Report due to 
paucity of time. 

3. The Committee on Public Undertakings (1986-87) considered 
and adopted the Report at their sitting held on 11 August, 1986. 

4. The Committee feel obliged to the members of the Committee 
on Public. Undertakings (1985-86) for the useful work done by them 
in taking evidence and sifting information which forms the basis of 
chis Report. 

5. The Committee wish to express their thanks to the Ministry of 
Petroleum and Natura~ Gas and Oil and Natural Gas Commis5ion for 
placing before them the material and information they wanted in con­
nection with examination of the Commission. They also wish to 
thank in particular the representatives of the Ministry of Petroleum 
and Natural Gas and the Oil and Natural Gas Commission who 
appeared for evidence and a~sisted the Committee by placing their 
considered views before the Committee. 

NEW DELHI; 

August 18, 1986 

Sravana 27, 1908(S) 

K. RAMAMURTHY, 

ClutirlTllm, 
Committee on Public Undertakings. 

(v) 



CIIAJ"IER I 

OBJECTIVES AND OBLIGATIONS 

A. Objectives and Obligations 

1.1 According to the guidelines issued by Bureau of Public Enter­
prises in 1970, 1979 and i!l 1983, each public undertaking is required 
to formulate a statement of objectives and obligations. This state­
ment should inter alia lay down the broad principles for determining 
the precise financial and economic obligations of the undertakings in 
matters such as crea:ion of v~rious reserves, the extent to whiCh enter­
prises should undertake the le~ponsibility of self-financing, the anti­
cipated returns on the capital ~mployed etc. These micro objectives 
are required to be specifically approved by the Administrative 
Ministry. 

1; 2 The Committee enquired whether objectives and obligations 
of ONGC had been formulated and got approved in terms of BPE 
guidelines. From the information furnished by ONGC after evidence 
it is noticed that ONGC had f(!rmulated their long term objectives 
and forwarded t~e same to the Ministry. During course of evidence of 
the representativ"!s of the Ministry the Committee wanted to know 
when the objec"ives of ONGC were received in the Ministry from 
ONGC and when these were approved by the Ministry. The Secretary, 
Ministry of Petroleum and Natural Gas stated as follows:-

"The Ministry asked for the statement of objectives on 
18-6-1983. ONGC replied in two parts. They replied in 
July ] 983 and also in October, 1983 saying that their ob­
jectives are already there and that we IDly refer to certain 
papers to see the objectives and obligations. We referred 

these papers to BPE,to know whether it is on the basis of 
guidelines issued by Bureau of Public Enterprises. The 
reply eame on 2-4-1985." 

t.3 When asked lIbout the specifiC date on which reference was 
made to BPE, SP.~reta-ry stated that it was transmitted to BPE cn 
2-3-t985. The Committee further pointed out that ONGC had suh­

. mitted their objectives in 1983 to the Ministry and enquired as to 
why the Minfstry took aboat 1l years' time to submit them to BPE. 
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The Ministry of Petroleum and Natural Gas stated in a written note 
furnished after the evidence as follows:-

"This Ministry wrote to the Chief Executives of all the Public 
Sector Undertakings under its administrative control (in­
cluding ONGC) on 18th June, 1983 to forward to the 
Ministry a statement of objectives and obligations of the 
concerned Public Sector Undertakings. 

In response to the above mentioned letter of the Ministry, the 
ONGC wrote two letters dated 28th July, 1983 and 12th 
October, 1983 mentioning that the Commission need not 
draw up any Statement of Objectives and Obligations in 
view of the following:-

(i) The Statement of Objectives and Reasons for ONGC is 
given in the preamble to the ONGC Act, 1959; and 

(ii) That the functions of the Commission which are itself 
the Objectives are enshrined in article 14 of the ONGC 
Act, 1959. 

2. The ONGC have been indicating their objectives in the 
Annual Reports of the Commission starting from 1982-83. 
The Commission had thus already prepared the Statement 
of Objectives. These objectives were examined in consul­
tation with the then Bureau of Public Enterprises (Minis­
try of Finance). This Ministry made the reference to 
Bureau Of Public Enterprises, in this regard, on March 2, 
1985. The concurrence of the BPE was received on April 
2, 1985. No separate reference to the Ministry of Finance 
was made since the Bureau of Public Enterprises was part 
of the Finance Ministry." 

B. Co,-porate plan 

1.4 ONGC prepared a draft 20 year perspective plan for explo­
ration and exploitation of petroleum for the period 1985-2005 in 
1983. On a direction from Working Group on Petroleum for for­
mulating 7th Five Year Plan. the perspective plan was revised in 
January, 1985. ONGC also prepared a 10 year plan covering 
Seventh and Eighth Five Year Plans. During course of evidence of 
the representatives of ONGC,· the Committee pointed out that in 
terms of BPE guidelines issued in 1974, Corporate Plan of each under­
taking was to be formally ratified by the administrative Ministry and 
before granting such formal ratification, the administrative Ministry 
should obtain the formal concurrence of the Ministry of Finance 



3 

(Bureau of Public Eltterprises) and the Planning Commission. 
Asked whether ONGC had drawn up any Corporate Plan, Chairman, 
ONGC replied as follows:-

"On the basis of 20 year conceptual plail, we made a ten year 
operative plan. It is a question of terminology. We have 
not used the word 'corporate plan'. But there is a ten 
year plan. We are covering the Seventh Plan and the 
Eighth Plan. Our plan is always for ten years. That is 
corporate plan. It covers every ingredient man-power, 
physical and financial targets. They are all indicated." 

1. 5 In reply to a further query of the Committee as to whether 
the 20 year and 10 year plans of ONGC had been approved in terms 
of BPE guidelines, the witness stated:-

"Basically we first made the conceptual long-term plan which 
covers the corporate plan also. Our corporate plan is 
going to be ready in another just 6 months time." 

1.6 During course of examination of the Ministry, the Commit­
. tee wanted to know the latest position in regard to finalisation of 

the Corporate Plan of ONGC. The Ministry of Petroleum and 
Natural Gas replied in a note as follows:-

"The Corporate Planning Division of the ONGC had prepared 
a long-term plan for the period 1980-90 entitled "Plan 
frame of Accelerated Exploration and Exploitation 19~ 
90". This was submitted to this Ministry in April, 1982. 
This was considered in inter-Ministerial meeting with rep­
resentatives of Planning Commission on 20th April, 1983 
and 28th April, 1983. The exploration programme for the 
5 year period upto 1987 was approved. Thereafter ONGC 
submitted a 20 year Perspective Plan in February, 1985. 
Since the projections in the 2O-year Perspective Plan were 
dependent on the physical and financial programme ap­
proved for the 7th Five Year Plan, ONGC indicated that a 
long-range Corporate Plan will be submitted to the Gov­
ernment after the 7th Plan is approved. The 7th Five 
Year Plan has now been finalised; the ONGC are workin: 
out the detailed physical programme whereafter the Cor­
porate Plan would be finalised." 

1.7 The Committee on Public Undertakings in their 91st Report 
(Seventh Lok' Sabha) on Bharat Petroleum Corporation Ltd. had 
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pointed out that Oil Companies had no unif~ approach to Cor­
porate Plan. The Committee had emphasised that the Ministry 
should evolve a common approach to corporate Plans for the Oil 
Companies. In their reply (22-8-1984) the Ministry infonned the 
Committee that all the public sector undertakings under the Admi­
nistrative control of Department of Petroleum have been requested 
to prepare Corporate Plans of their organisations and submit the 
same to the Department for formal ratificationiapproval at the ear­
liest. 

1.8 Asked about the latest position in regard to implementation 
of the above recommendation of the Committee, the Ministry of 
Petroleum and Natural Gas infonned the Committee in a written 
note as follows:-

"In pursuance of the instructions issued in this regard by the 
Ministry, Indian Oil Corporation, Lubrizol India Ltd., 
Hindustan Petroleum Corporation Ltd. Madras 
Refineries Ltd. and ElL have submitted their Cor­
porate plans to Government. They are in different stages 
of examination and in some cases Government have asked 

. them to revise the Corporate Plan on the basis of the 
clarifications given by Government. 

Bharat Petroleum Corporation has sought certain clarifica­
tions before they could prepare their corporate plan. 
ONGC is working out their detailed physical programme 
on the basis of the approved seventh five year phm where­
after corporate plan would be finalised. The Board of 
Directors of Cochin Refineries have recently directed the 
Management to prepare a corporate plan and put it up at 
the earliest. The other organisations are being pursued 
to submit their corporate plans to Government quickly." 

1.9 During course of evidence of the representatives of the 
Ministry, the Committee pointed out that undertakings under the 
Pfltroleum Ministry had not :finalised their corporate plans. To this 
Secretary, Ministry of Petroleum and Natural Gas replied as 
foUows:-

"I am sorry, it is not a happy position. It should have been 
expedited. We are now doing our best to eXfJ(!dite it. We 
have written to the oil rompanies requesting them to for­
mulate their corporate plans very !IlIOn. ~e will expedite 
everything." 
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1.10 Asked when tne Ministry would be able to approve the cor­
porate plans of all the undertaiungs under their administrative con~ 
trol, .ili.e Secretary stated that they would do it in about three 
months time. 

1.11 The Committee note that in terms of Bureau of Public En­
terprises guidelines issued in 1970, 1979 and 1983 each public Wlder­
taking was required to fonnulate with the specific approval of tht' 
administrative Ministry, a statement of objectives and obligations 
which should inter alia, lay down the broad principles for determin­
ing the precis~ financial and l\conomic obligations of the Wldertak­
ings in the matter of creation of various reserves, responsibility of 
self-financing, the anticipated return on capital employed etc. How­
eVEIr, the Committee find that Ministry of Petroleum asked the 
undertakings under their administrative control to frame their ob­
jectives only in June, 1983. No action seems to have been taken on 
the guidelinE\s issued by BPE earlier in 1970 and 1979. This is high­
ly regrettable. Taking note of the statEment made by the Petroleum 
Secretary that corporate Plans of all the undertakings und£~ his 
Minisry ~ould be finalised in about three months, the Committee 
would like to be infonned whether all the undElrtakings under the 
administrative control of Ministry of Petroleum have since fonnulat­
ed their micro objectives in terms of the BPE guidelin$. 

1.12 The Committee do not find any justification in the reply 
given by ONGC to the Ministry in July and October 1983 that they 
need not fram~ their objectives as their objectives were given in 
the preamble to 'ONGC Act and their functions as mention4.'d in Sec­
tion 14 of the ONGC Act '1959 were the objectives. The Committee 
need hardly point out that the functions and objectives mentioned 
in ONGC Act are worded rather too generally while objeetives and 
obligations to be framed under BPE guidelines are required to 
spell out specifically the broad principles 'for creation of various re­
serves, responsibility of seH-financing, the anticipated return on 
capital employed and other matters. These objectives when clearly 
speIt out provide basic parameters for evaluating the perfonnance of 
the unddrtakings and taking timely remedial measures, wherever 
necessary. The Committee would like that the micro objectives of 
ONGC should be clearly speIt out and laid before Parliament with­
in three months. 

1.13 The Committee note that eVen though the Bureau of Public 
Enterprises bad issued guidelines as far back as'in 1974 to the effect 
that each Undertaking was required to prepare a Corporate Plan 
with formal ratification/approval by the administrative Ministry, 
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the Ministry of petroleum undertook to pursue the matter only after 
the Committee on Public Undertakings (1983-84) had brought out 
in their 91st Report on Bharat Petroleum Corporation Ltd. that oil 
companies had no uniform approach to corporate plan and had re­
commended that aU undertakings should prepared their Corporate' 
Plans with formal ratification/approval by "the Mi.nistry. The Com­
mittee are unhappy to find that even after a lapse of about two 
years, the Corporate Plans of most of the undertakings inc:luding 
ONGC are yet to be finalised. The Committee would urge that 
Ministry of Petrolt:um should fix responsibility for this sorry state 
of aftairs. The Committee must strEiss once again that Corporate 
Plans of all undertakings under their administrative control must be 
finalised without further delay as they feel that this would not only 
help individual undertaking to achieve tht:iir long term objectives 
but also the Ministry would have an overall view of the production -
and requirements of petroleum and related products in the country. 

1.14 The Corporate Plan for ONGC, the details for which were 
reportedly being worked out should be finalised early and laid be­
fore Parliament immediately and in any case before the end of 1986.-



'CHAPTERn 

HEAD OFFICE 

A M'anpoweT Resources 

2.1 The total manpower strength in ONGC was 41591 at the end 
of March, 1985. The following table shows the sanctioned and 
actual staff strength at Head Office of ONGC during the years 19'81 
to 1985: 

. ------ -

Year Sanctioned Actual 

19111 199" 1826 

19112 21 52 1916 

19113 2414 2126 

19114 254' 2306 

19115 2662 2530 

2.2 During the course of examination of ONGC the Committee 
pointed out that staff strength at He~d Office increased from 1826 
in 1981 to 2530 in 1985 and enquired whether this steep increase in 
manpower was justified. ONGC replied in a written note as 
follows:-

"A comparative study of the overall increase in manpower 
from 1981 to 1985 indicates 47 per cent increase in man­
power in the Comnllssion. As against this, the per cent 
of increase in Headquarters in 38 per cent. This has been 
necessitated on account of expanding exploration and ex­
ploitation activities in different areas of operation. The 
increase in the Headquarter establishment is justified and 
is due to the fact that as a result of overall expanding 
activities in the Commission there has been correspond­
ing increase in work relating to planning, provisioning, 
budgeting, monitoring. control, etc. The expansion in 
activities also involve procurement of imported equipment 
in increasing quantities thereby requiring a stronger 
Material Management set-up at the Headauarters. How­
ever, as a result of the iU!organisation of the Commission 
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efforts are being made to reposition the personnel from 
Headquarters to .Regions to reduce the strength at Head­
quarters." 

2.3 During evidence, Chairman, ONGC also informed the Com­
mittee as follows:-

"In the reorganisation, we are having a very close look at the 
headquarters and there is possibility of 30 per cent .of our 
people moving out in the operational areas." 

2.4 The Committee further pointed out that the a:ctual staff 
strength at Head Office was less than the sanctioned strength and 
enquired whether that had any adverse effect on the working of 
ONGC. ONGC replied in a written note as follows:.-

"The required strength of staff is fixed after systematic work­
study in accordance with the well recognised industrial 
engineering practice. There had been no adverse effect 
on the efficiency of work as a resuit of deliberated mea­
sures taken to control the manpower. at t:t.e headquarters. 
Extensive uSe of computerisation has also helped in main­
taining the standard of efficiency." 

2.5 In reply to a questkm whether there was any plan for expan­
sion of Head Office, ONGC replied in a written note: 

"No further expansion of Headquarters is intended. In line 
with the re-organised set up with centralised policy mak­
ing and decentralised administration, the staff is . pro­
gressively being shifted to the regions where operational 
activities are increasing. For improving the administra­
tive efficiency and increasing productivity and also in line 
with the recognised norms, it is proposed to keep the 
strength at the Headquarters to the minimum level." 

2.6 The Committee also wanted to know whether any scientific 
study had been undertaken in the ONGC to determine the staff 
strength at Head Office after the introduction of reorganisation 
scheme. Member (Personnel), ONGC stated during evidence:-

"Following the reorganisation of the Commission, we have n'Ow 
compiled the data regarding staff available with each 
business group, not only the staff relating to the particular 
discipline but also staff belonging to other disciplines and 
posted with them. 
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As far as executives are concerned, by a well-deployed trans­
fer plan. we have brought out impressive reduction and 
more reduction will follow this year and next year. We 
have also appointed a consultant (Foundation for Organi­
sation Research) to give an independent and objective 
assessment of manpower norms vis-a-uis what happens 
elsewhere in the world. It is a very novel kind of process 
consultancy. They will also tell us how we can go about 
adopting the new norms during the period of consultancy 
itself. The period of consultancy is 8 months and we 
signed it only the other day." 

2.7 Asked about the terms of reference for the study team, he 
stated: 

"The terms of reference are that they should totally work out 
tlie manpower planning system and should study the like 
organisations, if there are any, and determine what kind 
of norms should be adopted and how they would compare 
with international norms. The time is three months for 
the first report and we have estimated that it may take 
about two months for the Commission to make up their 
mind and submit the Ieport and five months more for the 
implementation of the project. As far as the FORE is 
concerned, the total time would be eight months plus two 
months which would be required for discussion. The con­
sultation fee agreed upon is Rs. 2.6 lakhs.'· 

2.8 When asked about the capability of the study team, Chair­
man, ONGC stated during evidence that FORE was not a. profit 
making, body and it was headed by Mr. Billimoria, ex-SAIL Chair­
man. He further added:-

"There are lot of eminent people like Mr. Eillimoria asso­
ciated with this body. It comprises of very eminent 
people like persons from the Indian Admini~tration, Indian 
Institute of Management etc. It has a legal entity. We 
have also seen that the money which they normally 
charge, as compared to other organisations is just mini­
mum. Earlier they had carried out a study of our own 
recruitment and. promotion rules and done a very satis­
factory work. They have been carrying out similar 3tudies 
for Neyveli Lignite Corporation." 

2.9 The Committee also wanted to know whether before entering 
into contract with FORE for manpower study other agencies like 
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National Productivity Council or Staff Administrative College, 
Hyedarabad were also considered. Member (Personnel) stated: 

"We have been inter-acting with the Government for quite 
some time. Initially we wanted to give the work to an 
international company, but then. in the discussion with 
the Government we decided to give it to one of the Indian 
parties, particularly to those who are not really interested 
in profit making. We have Ii lot of association with NPC. 
They are conducting some training programmes. We did 
think of the AdministratiVe Staff College, Hyderabad. 
Subsequently we stated that we would give it to FORE on 
certain conditions, namely, the Director would associate 
himself with various well-known organisations etc." 

B. Overhead expenditure 
2.1Qo The following table shows the wage bill, maintenance expen­

ses and other establishment expenses at Head Office during the 
years 1980-81 to 19~85:--

R •• (Crores) 
._----

SI. Years 
No. Particulan 

1 gSo-8 1 IgSl-82 IgS2-83 IgS3-14 1984-85 

-------- -- --
1 Wage bill at Head Office 3. 23 3. 60 5. 11 7. 11 8·24 

Mainllellaoce expenses Head 
om"" 0,11' 0.19 0.# 0·55 0.50 

S Other establishment cxpcn. 
lOS at Head Office includ. 
ing T.A. in India 1. 03 2.~1 3.46 3.67 4. 16 

4 T.A. in India 0.19 0.27 0·45 0.68 0.72 

It is seen from the above that the w:ag~ bill increased 
from Rs. 3.23 crores in 1980-81 to Rs. 8.24 crores in 1984-85. The 
maintenance expenses im;reased from Rs. 0.11 crores in 1980-81 to 
Rs. 0.50 crore in 1984-85. Similarly other establishment expenses at 
Head Office increased from Rs. 1.03 crores in 1980-81 to Rs. 4.16 
crores in 1984-85. 

2.11 Asked about the reasons for steep increase in wage bill, 
ONGC advanced the following reaSClns: 

1. Increase in average DA from Rs. 275.25 per month per 
employee in 1980-81 to Rs. 573.00 in 1984-85. 
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2. Pay revision of omcers and staff. Pay revision of officers, 
.effective from ist August, 1982 was implemented in 
May, 1983 and pay revision of staff was effective from 
1-4-83. 

3. Increase in manpower from 1826 in 1981 to 2530 in 1985. 

4. Adoption of rationalised promotion system which in its 
initial stages has led to more than normal promotions to 
cleal' back log. 

2.12 Elaborating the reasons further, Chairman, ONGC stated 
during evidence: -

"Basically, the i:1crease is as a result of the increase in wages, 
D.A. and also in terms of manpower. We are carrying 
out a detailed analysis of the manpower and arc trying 
(0 send as many people as possible from the headquarters 
to the region •. and projects to make the working effective 
and· to reduc;: the co9t at the headquarters. " 

2.13 When Ih1inted out by the Committee that the illcrcasc in 
wage bill was nicrl! as comparee to increa,e in D.A. and other items, 
Chairman. ONGC stated as follows:-

"Sir, th-e' point you are making is very relevant and let me 
adm i· it at the outset that We ourselves are not very 
happy. We u;,;! trying to c:lrry out a very detailed ani.1-
lysis of every individual's work. and will take necessary 
me·asures to reduce H:e manpower in the headquarter~. 

We arc aware of this well.kness, but in terms of the in­
creaSe over a period. it i~ in line with the incrca5e in the 
rrofitabilily of the Commission, in terms of the activities 
(If the CClmmission, in terms of thl" r~vcnues of the Com" 
mission. the increa5'~ in manpnwcr has not been in line 
with the increas~ in the other activities. But, stiIl, I mu~t 
?ilmit. a, a Chaiml:ll1 that this is nne of the areas which 
We have identified as an area which r.e;:ds to be under 
focus continuously at thi~ moment." 

2.14· /\<; ·regard;; th~ incre~,c in maintenance and T.A. cxpendi­
tu-e, ONCiC stated that incT~a~e in. mllintcTlance expenditure was on 
~r;c()unt of-

1. Higher prices hoth fo' l:1hour and matericr!. 

2. Ageing of buildinl'<; which a~e now "f'"!"-e th"l" 20 y.:ars old. 
1585 LS--2. 
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3. Maintenance of additional buildings. 

4. Hard surfacing of land, construction of temporary parking 
space for employee's vehicles. 

5. Increase in thp , expenditure on. maintenance of residential 
colonies, chUdren parks etc. 

6. Increase in. the expenditure on postage, telegrams, teiex, 
wireless, telephones in view of increased activity. 

7. Increase in expenditure on computer charges. 

8. Increase in expenditure on education like grants to schools 
etc. 

T.A. in 1ndi:! has increased due to--

1. Stepping up of fares. 

2. Requirement of more travel arising out of mcreased activity. 

2.15 The Committee enquired about economy measures taken by 
ONGC to restrict the overhead expenditure. Chairman, ONGC stated 
during evidence as follows:-

"We are perhaps one of the very few organisations who were 
focussing the attention on economy measures, not today 
but for the last couple of years. In all the review meet­
ings, we focussed our attention to the controllable expen­
diture to leduce the costs both in terms of educating the 
people and k~ping ~he focus on them. For example, 
even from "'arious regions, we eRquire as to Jiow much 
has been speIlt on T A IDA, on stationery, on entertain­
ment. on ti flnsport and on various other controllable 
items. This yeaI' we have imposed a cut of 20 per cent, 
on controllable expenditur~ that is part of the non-plan 
expenditure. We have been monitoring it at the highest 
leve', that is, at the Chairman's level, that conscious of 
our cconclmy measures. Each member has been asked 
to form an econ(\my cell under him so that the focus is 
kept on the economy." 

2.16. Asked about the real impact of economy measures taken by 
ONGC, he !>tated: 

"That activi 'ie~ are exp:>.nding. So, in absolute terms. expendi­
ture will go up. But when you talk in terms of effecting 
economy. T would say that we have been able to reduce 
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it from 5 per cent to 10 per cent." 
He also added:-

"Qualitatively, the Commission has initiated a number of 
measure!> to improve our operation. Previously, we hard­
ly had any training. Today, we are spending about Rs. 4 
crores on trammg. For training, people have to move 
all over the country. Qu~tativeIy,the improvement 
which has taken place cannot be re:ally quantified, but it 
will give you the results later. This is an area which 
deserves a lot of more attention which we are giving 
today i.e. how to reduce expenses both in terms of head­
quarters people and in terms of overhead." 

2.17. In this connection ONGC further stated in a subsequent 
note as foIlows:-

"As a result of Chairman's instructions to bring about economy 
all round, tht! increasing trend in the overhead expendi­
ture at headquarter during the first six months of 1985-86 
ending September 30, 1985 has b~n checked. During 
the period 1984-85, the total expenditure on overheads at 
headquarter was Rs. 13.62 orores. Against this, the ex­
penditure during the first six months of the current year 
1985-86 is Rs. 5.90 crores. It is evident that the increas­
ing trend has been L:hecked. However, the results of 
ecollomy would be more evident in the later part of the 
year." 

2.18. The Committee further wanted to know whether in view of 
rapid increase in travelling aIlowance of ONGC, it would have been 
better if the head office of ONGC was located at Bombay or some 
other central place instead of Dehradun. The Chairman, ONGC re­
plied during evidence as folIows:-

"It really has no relation because we are exploring all over the 
country and. the three production centres are presently 
in Gujarat, Assam and Bombay. They are widely dis­
persed. It has really no relevance with the loca,tion of the 
present Headauarters. Headquarters should be as far 
away as possible. Travelling· expenditure is on the in­
crease because of th.e cost of travel-increasetn the air 
fares. It has been increasing almost every year. Same is 
the case with regard to the Railway fares. Our activitie!; 
have increased almost by more than ~OO per cent. So, we 
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will have to move forward. Unless the people II)ove for­
ward, they cannot give supporftothe people in 6e fl"Ont, 
we are trying to shift as many people as possible from 
the headquartl;'rs. Weare presently getting rid of 20 p~r 
cent people from the Headquarters." 

C. Payment of Overtime Allowance and Incentive Sch'emes 

2.19. The amount of overtime paid to staff at headquarters from 
·1981 to 1985 was as follows:-

Year IU./lakh. 

-----
I !)IIo.81 4. 03 

1981 ' S, . 5.06 

19n•·83 . 6·90 

1<)83.84 6.32 . 

1<)114'85 • 7·77 

2.20 During course of evidence of the representatives of ONGC, 
. the Committee pointed out that overtime allowance at Head oflLe 
iilc,eased from Rs. 4.03 lakh~ in 1980-81 to Rs. 7.77 lakhs in 1984-85.­

. Asked about the measures taken to reduce the 6vertime allowance, 
Chairman, ONGC stated:-

"I personally believed that overtime has to be cut down 
and we are trying to cut it down." 

2.2\ The Committee also wanted to know whether any incentive 
scheme was in operation in ONGC to enhance the productivity of 
manpower whereby overtime could be reduced. Chairman, ONGC 
replied: 

"Particularly for the clerical staff, we will have to devise some' 
method, though we have productivity link incentive 
s:·heme. But these people are covered' by group incentive. 
We will look at it. I think it -is a very good point." 

'2.22 ONGC further stated in written reply furnished subsequent­
Iv that. sug~5tions h'lve been taken note of and would be examined 
with refere'l~c to its legal. administratj"e and financial implications. 

2.2.1 'rhe Committee find that I!('tual staff strength nt ONGC Head 
om .. e jPCff'8"ed fr"m 1826 in ]981 to 2:>30 in 1!!85. ONGC h1\s stated 
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that on account of expanding exploration and .exploitation activities 
there has Ueen corre~pODding increase in work relating to planning 
budgeting, I..'ontrol, etc. at Head Office. The Committee were also 
informed that as a result of implementation of reorganisation scheme 
dorts were being made to shift many persons from Head Office to 
regions where operational activities were inseasing and there was 
possibility of reducing the manpower at Head Office by 3:1 per cent. 
According to the Committee, this is a st~p in the right direction and 
ONGC should complete this exercise as early as possible. 

2.24 The Committee note that ONGC has appointed MIs. Found­
ation for Organisation Research (FORE) as consultants to give an 
obje:tive and ind~lpendent assessment of Lotal manpower require­
ments/norms id the Commission. The report of the consultant, was 
still aW:lited. The Committee recommend that since the total staff 
strength of O~GC is over 40,O(}3. the de~loyment of the staff 
str~ng~h in varions field/Head Office should be in such a maimer as 
to ensure opti.;nal utilisation or manpower resources. The Com­
mittee would also watch with inteJ'El3t the outcome of the reCOlll­
mena.,t;ons of the consultants and the action taken by ONGC Oil 

th~ir report. 

2.25 The Committee's examination of establishment ov('rheads of 
Head Office of ONGC has revttalcd that there has been manifold in­
crease in wag" bill, maintenance expense.> and other e~tablishment 
expenses including travelling allowance during 1980-81 to 1984-85. 
The wage bill increased from Rs. 3.23 crores in 1980-81 to Rs. 8.24 
crores in 1984-S5. The maintenance expenses increased from Rs. 0.11 
crores in 1380-81 to Rs. 0.50 croJ'l~S in 1984-85. Similarly, other estab­
lishment expenses including travelling allowance incrca"ed frtlm 

Rs. 1.03 crores in 1980-81 to Rs. 4.16 crores in 1984-85. The Com­
mittee; are con~erned to note that there has been a four-fold increase 
in the establishment expenses over a period of 5 years. The' Com­
mittee desir~ that this abnormal in~rease in the establishment ex­
penses should he Criti •. analysed with a view to effect economy. 

2.26 ONGC paid ov . allowance to the tUDe of Rs.. 4.03 lakhs, 
5.08 lakh'l. 6.9 lakhs, 6.321akhs and Rs. 7.77 Iakhs during the years 
1981 to 1985 vear-wise. The Committee feel concerned over the 
steady iQcrt\:>.~e in the payments of over-time allowance particularly 
in view of the fact that ONGC itself feel that manpower strength at 
Hea" Offire w"," more than the :r~"uire'llents ",nd about 3fl per cent 
of the tntaI st'lff was heinl!' shifted to tbt( re~ons/Oll<:lrational Areas 
wit" a vi~v to ensure proper utili·ation of mltnf)ower. Chairman, 
ONGC w:t~ c"n~~jt1 jn his admission that overtime has tobe ~ut down. 
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The Committee would like to be informed about the concrete mea­
sures taken and results achieved in this direction. The Committee 
also recomme-nd that as agreed to by the Chairman, during evidence, 
ONGC should introduce immediately a suitable incentive scheme for 
increasin, the productivity of maapower in the organisation. 



CHAPTER III 

SURVEY AND EXPLORATION 

A. Role of ONGC and OIL 

3.1 The Committee wanted to know as to what specific role had 
been assigned to ONGC in the matter of exploration of oil in the 
country. The Ministry stated in a written reply as follows:-

"Section 14 of the Oil & Natural Gas Commission Act, 1959 
describes the role of the Commission in planning, promot­
ing, organising and implementing the programmes for 
development of petroleum resources. Sub-section (2) (a) 
states in particular that the Commission may take such 
steps as it thinks fit for carrying out geological and geo­
physical surveys for exploration. of petroleum. However, 
ONGC is not the sole agency for exploration. Under the 
Petroleum and Natural Gas Rules, 1959, the agencies have 
to take Petroleum Exploration Licences (PEL). The 
ONGC have been granted PEL in Assam and other areas 
and Oil India Ltd. has been allowed to work in Rajasthan, 
Andamans, Orissa etc. The ONGC has the larger respon­
bility. The two organisations take up programmes as set­
tled in Annual Plans for exploration." 

3.2 OIL had been permitted by the Government to take up explo­
ratory drilling for oil in the off-shore areas of Andamans and Nico­
bar Islands, where ONGC had already done considerable survey 
work. During the course of examination of ONGC, the Committee 
wanted to know the reasons for the working of the national agencies 
in one area. Member (Exploration) of ONGC stated during evi­
dence as follows:-

"Oil India applied for a PEL (Petroleum Exploration Licences) 
in Andamans and Nicobar and when we pointed out that 
we were already working there, the Government of India 
wanted that we should sit together and demar('ate areas 
which could go to the Oil India. The remaining areas 
could then remain with us. This had been done." 

17 
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3.3. The Committ~e enquired whether ONGC wt.s not fully 
equipped to undertake the survey and exploration activities CD 

their own in Andaman & Nicobar Islands.ONGC stated in a written 
reply that they were fully equipped to undertake exploration activi­
ties in that area and the circumstances under which the area was 
allocated to OIL was the result of the policy of the Gov"rnment. 
Elaborating it further, Chairman, ONGC, stated during evidence as. 
follows:-

'·Government of India has been trying -to give more work to 
the Oil India ...... ONGC had done work in the· Andamall 
and our people felt that we had taken a holiday for some 
time to reasse:n and to get ready to go with bigger 
thrust into that area. So, instead of losing the whole area 
we thought of giving some area to the Oil India and keep 
the rest of the area with us because our people 
also had a sentimental attachment for having worked there 
before and were better equipped to do the work with 
speed: We said that hey should decide what area we 

. should give to them and what we should retain wib us. 
So, we mutually decided and agreed to that." 

3.4. In the same context, the Secretary petroleu'Ol stated during 
evidence:-

"In Andamans, there are some signs qf hydrocarbon and no 
commercial quantities have been proved. In an effort to 
use the complementary facilities of on India and ONGC, 
a demarcation of areas was made. Oil India was init:al­
ly a private company and later, it became a public limited 
company. In 1984, it was decided that Oil India should 
not confine itself only to the remote areas and deal with 
ageing and very old oil fields, where production is not 
likely to increase very m~h and we have to put in more 
investment; and in order to use the technical manpower 
of Oil India, we could use them to explore certain other 
parts of India. This was done mainly to more optimum 
utilizations of the two national companies so that we can 
expedite the process of exploration in category 2 bas:m;." 

3.5. Asked about the need for assigning the work to OIL, he 
shted: 

"Oil exploration in India covers sedimentary basins over a 
large area. It has not been possible for ONGC to cover 
all the areas." 
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3.6 The Committee fwther enquired whether working of ONGC 
and OIL in the same area was justified and conducive to economy. 
Chai~ ONGC stated during evidence as follows:-

'·It is always better if one company is doing exploration. For 
example in Rajasthan OIL is operating and we are also 
operating. Optimisation of the national resources can be 
done by one agency." 

3.7 Chairman ONGC agreed to the suggestion of the Committee 
that basin-wise work would be befier for better utilisation of re­
sources. He stated:-

"I am entirely with you that the work being done by two 
agencies in the same basins is not a very optimal way of 
doing the work." 

He further added:-

":lou allocate some money to Oil India anti some toONGC. 
As the hon. rvfemb;:r very rightly pointed out, weare 
operating in the same area. Of course, you can draw a 
line both geologicaUy and otherwise but the reSOUTces aTe 
from the same national kitty. Personally I will say that 
this is not the best way of doing the work." 

3.8 In reply to a question whether competition between the two 
organisations was desirable for achieving better results, thc witness 
stated:-

"Competition is always good, previded it is real competition." 

3.9 The Committee wanted to know whether close coordination 
existed between ONGCand OIL in the matter of transfer of techno­
logy between these two organisations. Chairman, ONGC stated: - . 

"This is done more on commercial basis. We do not give 
anything without charge." 

3.10 On being pointed out by the Committee that two organisa­
tionscotild share their R&D achievements, the witness stated:-

''We feel that as a national company it is OUr duty to help 
OIL India. That is why in all our training programmes 
we are inviting them to join and this, I think is a very 
generous attitude. Secondly, whatever R &. D we have, 
we advertise it ane! we make use of it at a cost. Of course, 
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we cannot allow commercial interest to be lost. So, I 
think that approach" in any case, must remain. Whatever 
you have gained through your efforts, you must charge 
for that." 

He added: 

"The transfer of technology from one organisation to the other 
should be without any secrets and that we are certainly 
ensuring. At a cost everything is being done. Very re­
cently we have given them some consultancy even from 
the Institute of Reservoir Studies." 

3.11 The Committee pointed out that at present ONGC is engaged 
in production of oil and gas besides survey and exploration activities 
and survey and exploration in itself is an important function. On 
enquiry whether it would not be better for ONGC.to concentrate 
on survey and exploration and leave the production aspect to some 
other organisation or create some separate subsidiary units of the 
ONGC for its major activities, ONGC stated in a written reply as 
fo11owl:-

"Survey and exploration together with production functions 
constitute the integral system of oil companies' operations 
and are inter-related. From operational point of view 
these are related in the sense that data obtained during 
production stages help in remodelling the exploration pro­
grammes. An integrated evaluation of the data is carried 
out continuously. 

l!'rom the financial aspects, no oil company can survive' mere­
lyon exploration ventures as these are highly expensive, 
probablistic, risky and need huge funds. The expendi­
ture on exploration ventures are met through the funds 
out of production. 

Throughout the world Oil Companies go in for exploration 
ventures either on contract basis i.e. lump. sum payments 
or on production sharing basis meaning thereby that in 
the event of success the company has to get a share of pro­
duction. No company can afford to undertake explora­
tion ventures alone. However, as a result of recent re­
organisation, the concept of business groups has been in­
troduced by which specialised groups have been put to­
gether. The next step could be to have subsidiary com­
panies tmder Holding Company concept." 
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3.12 In this connection Chairman, ONGC stated 
dence:-

during evi-

''What is really required is that in this country you should 
have specialised groups working on f'Our different activi­
ties-exploration, drilling, technical services and produc­
tion-all under the umbrella of a holding company so that 
you have the allocation of funds and everything under 
one control and not under the Government. There should, 
be one national oil company dealing with exploratiDn, 
production, refining, marketing, everything. That is how 
the international companies are 'Operating. There is no 
point in having tWD companies exploring because your 
reSDurces are cDming frDm the same kitty." 

3.13 In regard tD a suggestion of the Committee tD make the ONGC 
an apex bDdy for 'Oil explDration in the cDuntry, Chairman, ONGC 
stated:-

"I agree with you that within the country ONGC should be 
the apex body fDr the explDratiDn and for the overall acti­
vities becaUse we have the best expertise with us. We 
are proud to say that we have the best scientists of the 
world. Today we have been able tD get cDnsultancy wDrk 
against international cDmpetitiDn abroad and we are able 
tD give a lDt 'Of help to OIL India." 

3.14 During the course 'Of examination 'Of the Ministry, the Com­
mittee enquired whether any coordinatiDn existed between ONGC 
and OIL in the matter of survey and explDration activities. Secre­
tary, Ministry 'Of PetrDleum and Natural Gas stated as follows:-

"The Member (ExpIDration) 'Of ONGC is 'On the BDard of 
Directors 'Of Oil India Ltd. All Oil India Expl'Oration 
schemes are taken to the B'Oard and the Member (expID­
ration) has an oppDrtunity to stUdy it. This is at the 
higher level. At the IDwer level also, geo-physicists and 
geo-scientists of the tW'O organisations are in touch with 
each other to exchange infDrmation fDr the benefit of each 
other's drilling." 

3.15 In reply to a specific question as to whether the satellite 
communication facilities were shared by ONGC and OIL, Ministry 
replied in a written note that these facilities were not shared by the 
two organisations at present. 
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~.16 .The C0nu.mttee further enquired whether there was any co­
ordmatIon commIttee to monitor the coordination work between 
ONGC and Oil India Ltd., Se:retary stated:-

"Only two organisations are involved and they are coordina­
ting at various levels. We thougbt, there is no need to 
have a formal Committee." 

However, he added:-

"We can consider it." 

3.17 Asked whether Ministry made 3Ily comparative analysis of 
performance of ONGC and OIL, Secretary replied: ~ 

"It is difficult to compare the two. Firstly because ONGC 
operates in divergent area'S· ONGC explores in a wider 
variety of areas and in a wider variety of geological con­
ditions. Oil India is exploring in A~sam area. Only 
recently, they have started in other area. The comparison 
is not very easy because exploration efficiency depends on 
the geological conditions under which exploration would 
take place. Both have adjoining areas in .Andaman. Oil 
India is starting its well now. ONGC has not yet started 
it after they suspended their drilling. They have also 
some programme which will be started in the course of 
the next year." 

He further added: 
"We are trying to evolve parameters to the extent possible. 

It is difficult to evolve objective parameters which will 
put both the companies on comparable basis. Therefore, 
we have to fragment it into regional areas. This is one 
of the reasons why with the reorganisation of ONGC we 
have suggested that regional units should have separate 
costing and separate accounting so that if we have eastern 
region ofONGC in Assam, the costing of that region will 
be different from the costing of another region. This is 
what they are now trying to evolve because the ONGG's 
costing is national average cost. We are trying to work 
towards that kind of a comparison as soon as regional 
formation arrangements come through." 

3.18 The Committee further pointed out that at present both Oil 
India and ONGC were .doing the exploratory work as well producing 
oil. Similarly whie 'Some oil companies were doing refining work, 
some others were doing marketing of petroleum products. Asked 
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about the views of the Ministry for formatiun of a sil\gle national 
oil company (Holding Company) doing all work from exploration to 
marketing, Secretary Petroleum stated as follows:-

"It is our view that holding company would not be an appro­
priate form of erganisation. We are seeking to have more 
autonomy at the regional level. That will give better 
results." 

3.19 On being pointed that some countries were having only 
single oil company in their countries, Secretary stated:-

"It is a fact that large foreign companies do the exploration, 
production and refining of the crude oil. But those are 
all private commercial companies. They have no investi­
gation maehinery of their own. They are not national 
oil companies. Under their tenns of operation the large 
companies refine their own oil and take their share of 
profits. Most of the eompanies are doing the exploration, 
but it is only a question of intensity and the oil surpluses 
available with them. In the Arab and Middle-Ellst coun­
tries also the international companies try to maximise 
their produ~tion but they are all experts in commercial 
opeFations. They have started refining oil long ago and 
are experts in exploration of crude oil. Be::ause of their 
economic and political influence in the Middle-East, they 
thought that one way of maximising profit was by getting 
crude at clteaper rates and selling the refined produ::ts at 
hi~~er rates. But such a thing is not available in the case 
of natioual companies. There are other companies which 
are only in the process of setting up of refineries. Even 
in the Middle-East, though these companies have their 
refineries,. the national organisations h'tve taken over those 
refinerlas. " 

3.20 When asked as to whether the two oil companies were work­
ing in competition to achieve better results, the Secretary Petroleum 
replied as follows:-

"The Indian Oil industry is not operating in a competitive 

situation. The price of crude oil proGucted by the Indian 
on com?anies, is administe,t"ed. The price at which it is 
sold is also administered. In this situation, it is not jXJssi­
ble to measure the efficiencv with reference to the nroti­
tability when they at"e not in competitive situations." 
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3.21 At prt.l>ent ONGC and Oil India Ltd. are the two national 
agencies engaged in exploration and exploitation of hydrocarbou 
resources in the country. Under the Petroleum and Natural Gas 
Rules, 1959, the agencies engaged in exploration and exploitation of 
hydrocarbon resources have to take Petroleum Exploration Licences 
(PEL) from the Government. Thus the Government can, through the 
procedure of giving petrolt.lum exploration licences, demarcate areas 
for exploration between the two agencies in a 'systematic way to avoid 
overlapping or duplicatio,n of efforts. However, no effort seems to 
have been made by the Government to allocate specific .areas to the 
two agencies in a rational manneI'. 

3.22 The Committee were surprised to find that Oil India Ltd. had 
been permitted by the Government to take up exploratory drilling 
for oil in the oft·shore areas of Andaman and Nicobar Islands, whNe 
ONGC had alrElady done considerable survey work. Similarly in 
l\ajasthan and other areas both ONGC and OIL are carrying out sur­
vey and exploration activities. The working of two national agencies 
in the same area cannot bel conducive to optimal utilisation of limited 
national resources. When two agencies operate in the same area using 
the same type of equipment there is always wasteful mOVtment of 
machinery and equipment and even the infrastructural facilities have 
unavoidably to be duplicated. The Committet.lfeel that with a view 
to optimise utilisation of scarce national resources, the two agencies 
should not be allowed to work in the same basin. As far as possible 
the work relating to survey and exploration should bt.l allocated to 
ONGC & OIL in separate basins. 

3.23 The Committee are constrained to note that even thougb 
Member (Exploration) of ONGC is on the Board of Oil India Ltd. no 
meaningful coordination exists betwt.len the two national agencies. 
Transfer of technology between ONGC and OIL is done basically on 
commt\rcial lines. Even the communication satellite facilities are not 
being shared by these two companies. At pre~ent there is no Co­
ordination Committee to coordinate the activities of ONGC and OIL. 
The Committet.1 feel th&t coordination between the two is a must in 
the national interest and accordingly recommend that there should be 
a Coordination Committee having representatives of Ministry of Pet. 
roleum and Natural Gas, ONGC Bnd OIL to ensure better coordina­
tion of the activities of these two agenciE\~ and' exchange of ideas for 
proper exploration and exploitation of hydrocarbon resources in the 
country. '" 

3.24 From the information made available to the Committee, it is 
seen that the Minister of Petroleum in one of tbe performance review 
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meetings mentioned that ONGC and Oil India Ltd. were be·jug main­
tained as separate undertakings for oil exploration with a view to 
ensure competition between the two. The Committee were, howelver, 
surprised to know from the Secretary, Ministry of Petroleum and 
Natural Gas that at present it was not possible to compare tbe perfor­
mance of ONGC with OIL, as no objective parameters have been 
evolved so far to make a comparative study of the performancc of 
ONGC and OIL. Tlie Committee are of the view that such compara­
tive evaluation would be useful to both the organisations .".nd hen<.:c, 
suitable parameters should be evolved without any further loss of 
time for proper comparison and evaluation. 

B. Sedimentary Basins-Exploration strategy 

3.25 Oil is generally found in sedimentary rocks. Based on age 
of sediments and other geologic elements, it has been possible to 
identify 26 sedimentary basins in India. These together occupy a 
surface area of about 1.72 millioiI sq. kms. of which about 0.38 
million sq. kms. lie offshore. . 

3.26 On the basis of data collected through years of expl()ration 
in various basins, all these basins have been classified in the 
following categories:-

Category-I: Proved petroliferous basins with commercial 
production of hydro~arbons (1. Cambay, 2. Upper Assam 
Platform" 3. Bombay Offshore). 

Category-II: Sedimentary basins with known occurrence of 
hydrocarbons but from which no commercial production 
has yet been establisht!d. (4. Krishna-Godavari, 5. Cau. 
very, 6. Andamans. 7. Rajasthan, 8. Himalayan Foothills 
and Gcmga Valley, 9. Assam-Arakan field belt, 10. Ben­
gal and 11. Kutch-Saurashtra). 

Category-III: Sedimentary basins in which significant shows 
of hydrocarbons have not yet been found but which an 
general geological considerations are considered to be 
prospective (12. Kerala-Lakshadweep and l:t Mahanadi). 

CategoMJ-IV: Poorly explored frontier basins with uncertain 
prospects but which on analogy with geologically similar 
hydrocarbon producing of the world may be prospective. 
As many as 8 basins listed below ran in this category 
[14 .. Pranhita-Godavari (Gondwana), 15. Damodar 
(Gondwana), 16. Vindhyan, 17. Karewa, 18. Narmada, 
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19. South Rewa (including Son-Satp\lra, Mahanadi Gar­
den). 2.0. Tectonized Zones of Himalayas, 21. Deccan 
Syneclise]. 

The remaining 5 basins (22. Cuddapah, 23. Bhima, 24. Kala­
dgi, 26, Bastar and 26. Chattisgarh) contain rocks more, 
than a thousand million years old and are not considered 
to be prospective because of low organic content and 
high degree of matamorphism of the ·sediments. These 
are not, in the present level of knowledge of oil genera­
tion and accumulation, Gonsidered prospective. How­
ever. if abiogenic origin of some hydrocarbons is estab­
lished, these five basins may be of interest. . 

3.'27 ONGC has stated that systematic, continu()us exploratory 
work has been carried out by ONGC in 19 sedimentary basins and 
some preliminary investigative work has been carried out in the 
remaining 2 basins where either technologicalltechnical or logistic 
problems exist or where the prospectivity itself is not considere:i 
high enough to merit immediate attention. It has been further 
stated that some of the basins' have been better or well explored 
while others have ramained somewhat less or poorly eXplored, 
although none of the prospective basins have been left unexplored. 

3.28 During the cours: of examination of the 0NGC, the Com­
mittee pointed out that the scale of explora1ory effort varied in 
different basins and ONGC was mainly concentrating its explora­
tory work only in highly prospective basins viz. Cambay and Upper 
Assam and wanted to know the criteria adopted for selecting areas 
for survey and exploration. ONGC stated in a written reply as 
follows:-

"The Commission has upto now carried out systematic exp:o­
ratory work in 19 of the 26 sedimentary basins of India. 
Of the remaining 7 basins, 5 are consinered to have very 
poor prospectivity and the remain:ng two where some 
investigative work has been carried out have eith~r 

technologicalltechnieal Or logistic problems and are also 
not considered to merit immediate attention. The quan_ 
tum of exploration done in any basin depends upon its 
prospectivity and is guided among others by the follow­
ing:-

(a) thicknes~ of sedimentary column and age of sediment~. 

(b) the environments of deposition 'Of various rock units 
consmuting the sedimentary column. 
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(c) aVailability of source rocks and ,their levels of matura­
tion. 

(d) availability of suitable structures, reservoir & cap rocks 
,for entrapment of hydrocarbons as well as conduits of 

migration into such traps after oil and or gas have 
been generated by thermo-cataIysis of the organic 
matter in the source rocks,. and 

(e) directlindirect evidences of oil andlor gas by way of 
surface seeps, shows, mud-volcanoes, presenCe of cer­
tain chemiCal constituents in groundwater, etc. 

The scale and intensity of the exploratory effort of ONGC 
have been guided mainly by the above considerations. 
During the formatiVe years of the Commission, explora-' 
tion was initiated in most of the basins simultaneously. 
However, as more information became available, a judi_ 
cious deployment of exploratory effort became imperative 
and some selected basins where hydrocarbons had .been 
discovered warranted intensive exploration." 

3.29 Shri K. D. Malaviya Committee for review of ONGC had 
noted that out of 1.6 million square kms. of sedimentary area in the 
country, about 3.62,000 sq. kms. were amenable to geological map­
ping, the rest being covered by thick alluvium or water. The latter 
has to be geophysically surveyed. According to that Committee 
only 1,25,563 sq. kms. had been geologically mapped and seismic 
profUes had been shot along a total of 81,807 lin~ kms. 

3.30 The Committee wanted to know to what extent the sedi­
mentary area had been surveyed, particularly in the context of 

'observations of Malaviya Committee. ONGC stated in a written 
reply that as against the quantum of geological and geophysical 
mrveys indicated by K. D. Malaviya Committee, ONGC· upto 
1-1-1985 had carried out the following work in the field of conduct­
iDe survey for oil and gas:-

Gulep:.l SllTfM.1s 

(il Reconnaiaoance 
(ii) Detailed and oemi-detailed surveys 
(iii) Tra-.mg 

~sU:.l SllTfM.1s 

(i) Gravity and Magnetic 
(ii) Reflection Seismic Surveys. 

(iii) Refraction Seismic Surveys. 

1585 LS-3 

84,005 sq. kIDs, 
209,210 sq. kIDs. 

23.533 kIDS. 

6.9'.),807 (stations) 
3,50.021 km •• 

16,0~. 



28 

·3:'81 Member (Exploration)C1f. ONGC -aisoinformed 'the Com­
mittee during evidence that of the areas which werellmenable ~ to 
geological mapping identified by the Malaviya Committee, 81 ~r 
cent had been covered. 

3.32 The Committee enquired whefuerthe whole country had 
been systematically surveyed to locate the 'hydrocarbon resources 
in the country. Member (Exp!oration) of ONGC stated during 
evidence as follows:-

"The answer is 'yes'. We have carried out geo1ogical surveys 
in all the sedimentary basins which are of interest 
except a part. of Mizoram which we :have not ~ able 
to cover because of thedisturbe4 conQitiODS. We have 
covered this area by photogeology." 

He further stated:-

"Demarcation 'of the sedimentary basins fromnon-sedimen­
tarybasins has already been d01\e. Geological surveys 
of India has, in Its about 100 years rn>existemoe mapped 
these areas. Thereafter, we came into the picture.' We 
have carried out aero-m~gnetic surveyspy carry!h,g <l 

magnetomer in an aircraft across certain traverse' lirt~5.' 
This survey indicates in a fairly qualitatl v~lnanner the 
total thickness of sediments." 

He further added:-

"The technology of seismic surveys has advanced so milch 
that you can get much more information by Seismic 
surveys than you were able to get 15 years back. ' In 
that case, we re-shoot an area 'where we could not get' 
much information except by very extensive dnlUng 
which is 100 times costlier, There' is no fin alit" '0 ~lo-
ratory work as Slkh." . ,-

3.33 Asked whetlier ONGC had undertaken any independent 
survey, the witness replied:-

"The outlines of the sedimentary basins have been mapped 
by the Geological Survey of India becausetbey do the 
mapping of whole of India. We ourselves do the detail­
ing to the extent that is necessary and feasible." 

3.34. The Committee further enquired whether all the sedimen­
tary basins ha"e been identified in the country and whether it had 
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been establishedtBat there were no other basiDS except the',26 al-
ready ,identified. Member (Exploration) stated -as follows:-

"There are no more sedimentary basins. It (survey) has been 
carried on from 1858 onwards. The sedimentary basins 
have been demarcated. There are no more of them. :And 
it is not necessary to undertake any more exercise for 
that."· 

~U5. 'It also came out during evidence that the last basin was 
identified in 1920. The Committee enquired whether ONGChad 
adequate technology or some foreign technology was required to be 
imported for proper exploration of all the sedimentary basins in the 
i:OWltry. Chairman, ONGC stated as follows:-

"We'have to agree that till date there is no method by which 
we can do direct detection of hydrocarbons. The techno-

," logy has been progressively getting updated. In .fact 
certain areas which were surveyed 10 to 15 years ago with 
a 'different type of equipment had to be resurveyed. For 
example, even in Himachal Pradesh some new areas are 
to be re-surveyed, again with the new equipment. Tech­
nology is getting upgraded with the ultimate concept of 
direct detection. Today we have bigger r~;erves in the 
fields which we had discovered earlier. Today there ,is no 
technology available which can literally photograph all 
that is available. The gap between us and the jnt~rna­
tional world is not very much in this field," 

3.36 Regarding the need for completing the survey work in all 
sedimentary basins, ONGC stated in a written note that "The sur­
v.eys will be intensified in a phased manner in the next 20 years for 
which a plan has already been drawn up. It is hoped to complete 
systematic surveying of all these basins during this period unless the 
R'St Defforts or advancement in technology in the next two decades 
warrant re-survey of some of the basins/areas with accent on ac­
quisitionof different set of parameters." 

'3.37. When asked whether ,the syste~atic resurvey would be com­
pletedwithin next 20 years as planned, Chairman, ONGC stat~d:.-· 

".n ·isa question of how much resources are available at a 
,particular point of time when new technology emerges. 
It will be completed within' the next 20 years. If new 
·technology comes, then re-survey may be required and in 
, that ease. 20 years may not be sufficient." 
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3.38. The basin-wise details of prognosticated hydrocarbon re-
sources and corresponding inplace geological reserves as establish­
ed upto 1-1-1985 are indicated below:-

lIaoin 

CalDbay 

Bombay Off·shore 

UpperAooam 

Aooam-Atakan 

KrWma-Godavari 

Cauvery 

AndamaD 

Bengal 

Kutch 

Saurashtra 

Himalayan Foot-Hilla It Ganga Valley 

Jaiaa1mer (W.R*-tbanl 

Krrala-Kooha 

Prognosticated laplace FOIo-
lUOUlC<I gical.-rv<l 
ofbydrocarboo< of hydro-
(MMt) ca.-bout 

. OilB< Oil 
Equival-Dt of 

Gaa.(MMt) 

'I 

&go 

7390 

lIgo 

1870 

760 

370 

300 

1390 

550 

1110 

370 

go 

300 

or 

5,8.29 

lIS9O.8S 

380• sa 
35.86 

8.10 

or 

15. S9 billioo S. 651 biIJioro 
toJlIIeI. tooocs. 

3.'39. The Committee have been informed by ONGC that they 
have .been making efforts to progressively increase the tempo of 
exploratory activities. However, in the Vlth Plan which was for­
mulated in the wake of the energy crisis, particular emphasis has 
been laid on accelerating the exploration in order to convert the 
estimated hydrocarbon resources into geological reserves as fast as 
possible and to increase the indigenous production to meet the grow­
ing requirements of petroleum and petroleum products. The VIIth 
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Five Year Plan envisages to further step up the exploratory sur­
veys and drilling. In the period that follows i.e, 1960 onwards, it is 
expected that the tempo of exploratory activity would be further 
stepped up. 

3.40. During the course of examination of ONGe, the Committee 
poined out that only less than 1/4 of the hydrocarbon resources 
had been converted inoo inplace geological reserves. Asked about 

. its reasons, ONGC stated in a written reply as follows:-

"The basic objective of exploration is to convert potential 
hydrocarban resources into proved geological reserves. 
However, oil exploration includes large elements of risk 
and uncertainty and success has no linear relationship 
with the exploratory efforts. In this business large suc­
cess is followed by smaller success and even failures. 
Only sustained efforts and perseverence ~n following the 
long term goals ultimately yield commensurate results. 
The barrels of recoverable oil discovered per metre of 
exploratory drilling is 2930 BBL against 2.32 of USA, 
16.98 of Canada, 2.87 of Brazil, 167 of Mexico and 62 
Norway, 31 UK and 207 Nigeria. Our succees ratio is 1 to 
3 against 1 to 5 International average. 

This calls for much higher investment and accelerated ex­
ploration activity to convert the balance prognosticated 
reserve into geological inplace reserve." 

3.41. In this connection, Chairman, ONGC also stated during 
evidence:-

"This is a game where we can take a scientific gamble and 
we make probabilistic data and mathematical models. 
The output is almost syclic; every 10 to 12 years there is 
a large discovery. There is no direct relation between 
the input and output in the ftald of conversion of prognos­
ticated reserves into inplace geological reserves." 

3.42 Asked whether ONGe had formulated any strategy for 
proper exploration of all sedimentary basins, the Chairman, ONGC 
stated:-

"We have still to carry out approximate!y 75 per cent of the 
work. There is a tremendous amount of work still to 



be done, and there is an urgency to accelerate our ex­
ploration activities. There is need to intensiiy our ex­
ploration in the known-hydrocax:bon provinces and to 
extend our activities' to those basins where very. little 
work has been done so far. The exploration is a scientific 
gamble. While we can be sure of the input, we cannot 
be sure of the output. Like any other game, if you ex­
tend your risk to many areas, the chances oisuccessare 
better. The known hydrocarbon provinces are low-risk 
but are also low rewarding. Our strategy is very ag­
gressive exploration in the non-hydrocarbon areas. We 
are going to drill in Himachal Pradesh anti J & K and are 
likely to take up drilling in Kerala and West Bengal off­
shore. We have started drilling in Andamans from 
April this year. There is a tremendous potential within 
the country and a lot more effort has to be directed to­
words the exploration in this country." 

He also added:-

"Work has been done in various degrees, in various sedimen­
tary basins out of 2&, 13 were considered to be prospec­
tive where major thrust had been given. We have given 
importance to all sedimentary basins taking into account 
the prognosticated reserves. So no area is being neglect­
ed. Our one important strategy is to find oil and gas 
quickly. And. for that a very very agressive strategy has 
been very well planned.~' 

3.". As regards the steps taken to convert more and more ai-eas 
of hydrocarbon prognosticat.ed reserves into inplace geological re­
serves, Member (~ploration) ONGC stated during evidence as 
follows:-

"W~ will inocease th& exploratory activities in the Seventh 
Five Year Plan period and subsequently. So, how to dis­
tribute· the total nequirement has been worked out on 
the basis of geological knowledge, we possess of each 
sedimentary basin. Where' tlleinformation is of low. 
level, there we shall intensify. drilling, where wekaow 

. there are oil bearing areas, we will follow lead which has 
already been established and look for similar accumula­
tion, where deeper layer has not been explored we shall 
centinue probing and .btain information frGm deeper 
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layers, So tha total effort is a sort of.mixture of differ­
ent activities-depending on the· state of- geological know-
ledge of each basin." . 

3.44. In this conneetion ONGC further stated in a . note as 
follows:-

"In the Seventh Plan, acceleration in the exploratory efforts 
is planned. Simultaneous intensification of exploration 
in the known oil producing baslhs such as Cambay, Upper 
Assam and Bombay Offshore Basins and extensive ex­
ploration in the other basins where little or no hydrocar­
bon reserves have been established.so far, have been 
planned. in ·the Seventh Five YeeL'- PIan. as well as in 20 
year. Perspective Plan upto 2005. An optima! mix of in-

.)' . tensification of exploration in low-risk. low reward areas 
and extension of-,~loration in the high risk high reward 
areas is expected to lead to larger quantum of conversion 
of_ resourceS to r~serves." 

3.45. As regards the specific steps taken9for getting more and 
mOl'e oil in the 'shortest possible time, ONGC in a writterl note 
filTniilhed after the evideI'lce, indicated the· following steps pr-oposed 
to be taken: 

1. Convert possibl~ (C2 category) reserves to probable (C1 
category) reserves by delineation drilling and extensive 
. testing. 

2. Drill irtfiJl welirf for improving rate of withdrawal. 

3. Enunciate and initiate pilot EOR (Enhanced Oil Recovery 
Teelmolegy) to· be converted to operating EOR to increase 

, productivity of the weDs and inereaserecovery from the 
reserves, 

4. Reduce' percentage of idle wells by better work-over opera­
tioni!' .. 

·5,Intensifythe elCpleratory efforts in Category 1 basin and 
distribute -exploratory effGl'ts· extensively over the 
different objectives in the category II and III basins, and 
folloW up the- leads established along favourable trends; 
so as- to·haveatleast 15:1 reserves to production ratio for 
projected withdrawal rate. 
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6. Increase drilling speed to reduce time between release of 
location and acquisition of data for evaluation, delinea­
tion and production. 

7. Reduce elapsed time for surface installation, for production 
including production from enhanced recovery schemes. 

3.46. When enquired about the ra;ults achieved after introducing 
the new enhanced oil recovery techniques, Chairman, ONGC stated 
as follows:-

"The moment you discover oil, you try to exploit it by pri­
mary method of recovery. By that you can extract oil 
upto 15-20 per cent. If you want to extract more oil, 
then you have to use other methods of recovery, that 
come under the purview of enhanced oil recovery techni­
queS. In the ONGC, we have taken up nine pilot scheme 
and certain techniques have been introduced .... The 
moment you bring in enhanced oil recovery techniques, 
you may raise it 3() per cent. For Bombay we have re­
cently thought of infill platform. By this the recovery is 
going to increase upto 30 per cent. Various methods are 
being thought of all the time and we are one of the few 
countries which are giving major thrust to this qUestion. 
But there are certain fields which can achieve as much as 
80 per cent recovery also." 

3.47 Asked whether any efforts were being made to locate oil 
in regions hitherto unexplored, ONGC replied in a written note as 
follows:-

"Out of the 26 sedimentary basins, 5 basins do oot merit 
exploration. Out of the remaining 21 sedimentary basins 
two viz. Deccan syneclise, and the tectonized zone of 
Himalayas have low prospectivity. However, in order to 
gain more sulHrurface information below the Deccan Trap, 
ONGC is making , efforts in collaboration with NGRI, 
Hyderabad, for carrying out Deep Seismic Sounding sur­
vey in selected. parts Of Deccan syneclise. Surveys are also 
planned in the teetonized zone of Himalayas." 

3.48 On enquiry about the surveys undertaken during the last 3 
years, ONGC informed that "during the last three yean surveys 
have been conducted in the following 13 sedimentary basins: Bomba,., 
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Ofrsore, Cambay, Upper Assam, Cauvery, Krishna-Godavari, Anda­
. man, Bengal, Assam-Arakan, Himalayan foothills and Ganga Valley, 

Western Rajasthan, Kutch-Saurashtra and Kerala-Konkim." 

3.49 The Committee furth~ enqlrired whether any time bound 
programme had been fixed fOr ·all basins. Chairman, ONGC stated 
during evidence:-

"For every basin we have a time bound programme and that 
is then translated into financial outlay. Without time 
bound programme we cannot do anything." 

3.50 In reply to another question a representative Of ONGC infor­
med the' Committee during evidence that at present the ratio of 
geological reserves to the prognosticated reserves was 23 per cent 
and by the end of Seventh Five Year Plan it would be 33 per cent. 

3.31 The Committee further enquired about the result:; of the new 
exploration and production strategy. Chairman, ONGC state'd during 
evidence: - . 

"We have made more than 80 strikes since the Bombay High 
and We have worked out a new strategy that all these finds 
must be put into production on shore and off shore. Firstly, 
it will help us to get additional oil and secondly it will 
enable us to get more data and to carry out reserved esti­
mates quickly. Gandhar find was made in 1984 and after 
that, we have pushed in and mobilised two more rigs 10 

the period and three wells have been already drilled and 
we find that the reserve are approximately 100 million 
tonnes both oil and oil eqUivalent of gas and the specific 
'gravity Of the oil is as good as the best one we had in 
Ankleswar. After Bombay High, the next big field was 
Ankleswar and this field is going to be big, if not bigger 
than Ankleswar. We have accelerated our activities in the 
area. The Whole area is becoming very highly prospective. 
We are going to start early production from this field some 
time before July. It may be even much earlier than July. 
That is the target which has been given to our people and 
we feel that this field might be able to give us oil to the 
tuDe of about 2 million tonnes a year. But this will all 
depend on the' working out of a technological scheme for 
which action has already been taken." 

About the other areas he stated: 
-rhere are other finds which are put on early production sys­

tem because the moment you start producing, you get 
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more data. A):ligger thrust is given, You will e flho:rti1'l")f'e" 
,\learlng o~l ePr~ctic?p- beipg ~tarted from,~ K;t.veri Easm . 
alSo'. I can ~U you the .approJ!:imate date, ; the: 5th of tbE~i' 
month." 

3.52 The Committee also pointed out that recently: there v/as fall 
in oil prices in international m.a.rket and wantlllt to, kJlQw:·i~Unpact 
Oll the ~ploratian strategy of ·ONGC.Chairman ,ONGC stated 
during evidence: ' 

'Talking about the oil sector' ,as a whole, we are plaeed irf a 
very fav~ble condition. Firstly, the iMpffi't bill· of oil" 
will ;be reduced Secondly, the, prices 'of' equlpments, ser~ 
vices and 'materials for the oil sector would furthe!" cOme 
down. They are already at a very low level as compared 
to 1981: and in: some cases the prices were as low as "50 
percent, T4day iii the best climate for Us 'te carry ,out' 
exploration at the lowest cost. The position may nut' reffi'ain:" 
So ,af~r 3 or, 4 years. It is the best conditi0D;, fQ1":; us to 
,prther .push the exploration activiti~," ; ,;, 

. ~,I 

3.53 During, the course· of examination of~e ,Ministry, the Com­
m,ittee enquired whether Government had fornml.ated ,any. strategy 
for p1'ilpe.r, ewloration of all sedimentary. basins and ,for converting 
more l'rogn9stieated reserves into in-placegeological·Te~s. The 
Ministl'y stated in a. written note as follows:-

.' The need for, intensification Of eXploration has been recogni­
sed,' The ~xploration is carried out as per the programmes 
drawn in toe Five Year Plans and the AnnualPlans hav­

ling full rega~d Jo the above need. The,maln:features:>f 
"the strategy that is being currently followed 'are: 

(i) Intensification: of exploratory surve'ys' and drilling ;n t 11e 

Categorj-I sedimentary basins; 

(ii) Extending adauitilbly stepping up the<,'tempo of ex­
ploration intae Category II & III buins; andr 

(iii) Selecting ~tively more suitable b~ amongst 
Category-IV basins, for acquisition of additional data 
by means o.f surveys and parametric drilling IItHls: to 
make these basiasamenable to analysis for:'~vity 

'determination:' , 
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a.liJ.. '4)., (..ouuwLJ.ee hit"" _.,u inuu'!ued .l. ... L b<ised.,oll ~e of 
SGWmeDIii and OUter geologtCIU elements, It lUIS been PUliS1Wb U'.,. 

uleauuylliaaellUD.enutry'.blll>lBS in. tile country. 1:Dese togetner ucwpy 
a surlace area of about 1.12 million sq· .luQ.s. of wblc.n allOUL \I.;UI lIUl~ , 

11011 sq. kms. he 011S1101·C. O. tnese ~6 baSInS, ;; contam rocKS mO£'e 
taan II. tboUlllUld millioD years old. Tiley are, ttlererore, D.n COIlS'­
dered to be prospective. i'be remaiumg 21 bUlBS have beeD CIlLe-

goriscHI under four catt.igoriesviz, (i) proved pelrohlefUUs .baliUlS wiLn 
CCNDIIUll"ciai production, of hydrocarbons, (ii) basiIJB with "nown. 
oecun\lnce OL hydrocarbons but from which no commercial proUue­
tion h.as yet beeD established (iii) basiDB in which significant shows 
of. hYlkocarbons have not yet been found but which .ou. genoral geo­
logICal considerations aze eonsidtlredto be prospective and (iv) poorly 
explol-M frontior basins with uncertain p.t1ospeets but whieh on 
analogy with geologically similar hydrocarbons producing basins of 
the wUlrld may be prospective. 

3.5.1 The Committee find that out of 26 sedilllentary basins only 
3 basiUls falling in category I have been exte.nsively explored; An­
other 10 basins falling in categories nand III, which were considered 
of imlDediate interest have been taken up for hydrocarbon explora­
tion. '!'he r~t of the 13 basins remain eompletely unexplored or are 
very IlOOrly explored. The exploratory etlort has thus been restrict­
ed to some selected basins where hydrocarbons had been discovered 
and warranted intensive exploration. Such a selective approach was 
perhalls justified in the contelXt of the oil crises faced in early 
seventies when the production of indigenous crude was an overriding 
priority. The situation has now undergone a change and there is 
need for adopting an aggressive strategy for accelerated exploration 
of all the basins with a view to locate and develop new oil and gas 
resources. The aim of oil exploration etlorisnow should be not only 
tG distover Gil accumulations. but also to establish that a certain basin 
or itsparf', has DO C;QDUDerciai oil potential. This would imply that 
each se\llimentary basin should be methodically examined for which 
suitable strategy may have to be thought of, 

3.iU The sedimentary basins were identified by the Geological 
Surv~ of India from 1858 onwards and the last basin was identified 
in 19%0'. The Committee have been informed that with the chaage 
of technology some areas ueed to be re-surveyed. The Committee are 
surprised to, learn from. Chainnan, ONGC that systematic resurvey 
wouW not be\. completed. even within next 20 y'ears if there were some 
chao~ in technology or the resource constraint was there. As some 
basin" were demarcated' more thaD 100 yearS ago aDd the technology 
of aeismic surveys has advanced considerably the Committee feel that 
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it should be possibie to find ways and means to re-survey in It- phased 
manner the whole country systematically with a view to establish 
conclusively with the help of the tateIK tec:hnology that there is .no 
other secbmeDtary basin of intereat. .. 

3.57 The basic: objective of exploration is to convert potential 
hydroearbon reaources into proven inplace geologic,al reserves. 
Accor~ to ONGC, the total prognosticated hydrocarboD resources 
in the country l1li on 1·1.1985 were 15.39 billion tonne&. As against 
this only 3.651 billion tonnes have WeD converted into in place geolo­
gical reserv$ of hydrocarbons (i.e. oil and oil equivalent of gas). 
Thus less than 25 pek- cent of India's ultimate theoretical oil and 
gas potential has been counted as proven. India is thus grosslr 
under·~lored for oil and gas. The Chairman, ONGC stated before 
the C~mmittee that they have yet to carry out 75 per cent of the 
work and the task involved was tremendoUs. The Committee are 
also ir,formed that as a result of increase in exploratory d[orts the 
ratio of geological in place reserves would increase to 331 per cent at 
tbe end of Seventh Five Year Plan as against the! present ratio of 
23 per cent. The Committee feel that there is a need for further 
increaling the elXploratory efforts to augment the prognosticated 
hy~:aroo.u resourees as well as in place geological reserves of 
hydrocarbons and to keep a scientific ratio between the two. For 
this, t38 Committee would recommend that a time bound pro­
progrE.llUl1e should be chalked out for all the basins and progress of 
work :mould be monitored on regular basis. 

3.S!: With the recent steep fall in oil prices in international mar­

ket the elrcploration strategy has to be reviewed. The Committee 

feel that opinions may be divided on whether production should be 

stepped up in a situation where imported oil is cheap but there can 

be DO two opinions on the neQI for sustained exploration. As point. 

ed out by the Chairman, ONGC the prices of services and materials 

for the oil sector have come down considerably and in some cases the 

prices were as low as 50 per cent. This was, therefore, the best time 

to carry out exploration at the lowest cost. The Committee desire 

that the entire strategy for exploration should be reviewed in its 

proper peirspective and efforts to locate and develop DeW on aud gas 

reserves should be maximised in the current plan period so that 

there will be an increase in domestic availability at the star~ of the 

am plan. 
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C. OveraU Achlievements of ONGC 

3.59 Cumulative achievements (since inception upto 1-1~85) of 
ONGC in respect of survey and exploration activities a.re as follow.s:-

Surveys 

Onslunr (Party yean) 

I. G~oIogical. 

a. Gravity Magnetic 

3. Seismic 

OffsIrMI 

+- Seismic (ooo'LK) 

&~1IIttt;1 DriUu., 
I. Onslunr 

(a) RigYead 

(b) Metreage ('000') 

(e) Wella 

a. OIJsIunr 

(a) Rig Years 

(b) Metreagc ('000') 

(e) Wells 

Achievemcn tB 

201 

3.60 Refering to the above statistiC'S, the Committee wanted to 
know whether ONGC was satisfied about its achievements over the 
last 25 years. In this connection ONGC stated in a written note as 
follows:-

"The achievements of ONGC over the last 25 years are very 
impressive. We have been able to strike oil/gas in areas 
which had been abandoned by the multinationals. Based 
on the geological consideration and the resources available 
from time to time, the volume of w.:>rk carried out and 
the area covered during last 25 years by exploratory sur­
veys is considered quite satisfactory. However, ONGC 
has been increasing it;; activities continuously and has also 
inducted latest available technology. Larger quantum of 
seismic surveys both Onshore and Offshore have beeD 
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planned during Seventh Five ~ear Plan to meet the re­

quirements of conversion of resources to reserves and meet 
the production targets." , 

3.61 During evidence, the Committee pointed out that in view of 

the vastness of the country and work still to be done .the achieve­

ments of ONGC over a period Of 25 years could ~10tbe considered 

to be very impreS'l>ive. To this Chairman, ONGC replied: 

"As far as the balance of work which is required to be done is 

concerned, there is still 75 per cent work more to be done. 

So, that way you can say that 'it is·not·impressi'(te." 

3.62 The Committee enquired as to how success ratio of explora­

tory efforts of ONGC compared with the other countries. ONGCin­

formed in a written note that the barrels of recoverable oil.discover­
ed per meter of exploratory drilling by ONGC is 2930 BBL _against 

2.32 of USA, 16.98 of Canada, 2.87 of Brazil, 167 of Mexicu, '62 of 

NO,rway, 31 of UK and 207 of Nigeria. ONGC further stated that 

their success ratio was 1 to 3 against 1 to 5 of international average. 

3.63 The Committee further wanted to know the success ratio ,f 
gulf countries and other oil producing countries. Member (Explo­

ration) ONGC stated during evidence as follows:-
r' ':" . . . 

"Sir, we are talking about exploratory index and not about 

actual production. If you are referring to Iraq. Saudi 

Arabia and other countries, fortUJlately, God ha.s g:ven 

-them ml.lCh. Thty -just dig_and -find-oil." 

3.64 In regard to success ratio of other' -countries ONGC further 

furnished the following written infonnation: 

"A. Gulf COUlltri .. m'fm in barrels 

------_.- -----------
I. Abu Dhahi 6gg 5241' 

2. UAE 928 6g60 

3· Kuwait '"9S2 21ggo 

4· Oman 349 26'7 



,( B.::r~ ,:,;~ ,ratio' of sOtne countries, which .aile, better ,than 
~~~tWnal".a",erage (1:~) Of discovery'1$ as undar:-

Canada 

Mexico 

.. No~y; 

..,"ij:K.f' 

iuily:) . 

.Ncl.b~d. 
Egypt 

Nigeria 

"Li'lY'" 

Angola 

. -"------- ~ 
Sueess 
Ratio 

J: 3,6 

J: ,~.7 

J; lI.g 

J: ~.3 

J: J. 7 

------.--~-~ 

C. Information, regarding success ratio of USSR and China i~ not 
available." 

1.65 The statistics of the actual work don", by ONGC during the 
last ~ . years of jts existence, in the matter of survey and exploration 
for oil in the country, do not at all make an . impressive reading. 
This is particularly so when considered in the context of the vast­
ness', df !the ~ '>to be covered and the resources employed. As 
admitted by' the" Chairman, ONGC only 25 per cent .of, .the "ork has 
so far been done and 75 per cent of the work is yet to be accom­
plishea: It is 'difficult to visualise how much tirtfe wlllbe required 
to ebmtttete the entire work. The Committee 'cannot'· 'but empha­
size the-'need for ,accelerating the exploration activities of ONGC so 
that the stupendous task ahead could be completed, within the 
shortest possible timer. There is no gainsaying the fact that for acce­
leration of the activities of ONGC adequate resources wiM have to 
bemc)fftlised. T1mref is also an immediate need to critically analyse 
the e.oratory,ellort during the current plan for formulating future 
exploration strateu. 

3.66 It is gratifying to note that the !iUCce!'S ratio of exploratory 
efforts of ONGC comllared well with' the" international a"eralfc. 
Aga'.~t the international ave1"<>l!:e ·of 1 to 5 ONGC has been able to 
Bt'hiew a succe!!!! Tatio of 1 to 3. There ,are hOWl.wera number of 



eountries. whole IAKcess ratio is much better than that ....... It,. 
ONGC. IleDce tbe eBon should be to emulate tile perfOl'lllUlC8 of 
the countries who have doae bett~. The Committee wish that 
ONGC should take advantage of the latest teehno1ou aDd put iD 
more concerted efforts in future to improve UPOD their 0WIl 

achievements. 

D. Targets viI-a-vis Achievements during Sixth Plan 

3.6; From the year-Wise information furnished to the Committee 
for the years 1975-76 to 1984-85. it is noticed that achievements were 
generally less than the targets fixed for various activities of ONGC. 
The following table shows the targets and achieveVlents of the 
Commission in various fields during the Sixth Year Plan (1980-81 to 
1984-85) : 

Particu1an TIll"FIO ~ 
(MTa) 

I. S""'V3 

(a) GeoJosieaI (PY) 60 5+ 

(b) Gravity Magnetic: (PY) 115 '5 

(c) SeiImit; 
0",_, 

py '95 '74 

0.JJJt-
180~ "5·7 

Co~·.rage ('e LIt) 
II. &;It!ralDry DriIliR, 

(a) Rig Yean CPY) 166.5 165. 111 

(b) Melr oqe C'oooM) ~7·4 "7.13 

(e) Weill (Nos.) 336 335 

3· ~al Drilli>ot .. 
Ca) Rig Yean CPy) 8g.~ 77·64 

Cb) Metr<"Bge ('oooM) 11106.30 gI .. 1111 

(e) Wella (Nos.) 590 49'1 

4· 1'rIItIa1ilJ. 
(a) Oil (MMT) 91.63 90·03 

[b) G .. Supplies (M1\(1I11) 1022. go88 

(e) LPG ('oooT) &,6 67' .3D 

5· Accretion of Geological R~ (MMT) 700 894 



3.65. The Commission advanced the following broad reasons for 
the shortfall in the achievements ~-vis targets:-

(i) Local disturbances i!; Assam .and North East. 

(ii) Delay in supl'ly of rigs and spares from BHEL; operating 
troubles w;th these rigs. 

(iii) Land acquisition problems, rains and floods. 

(iv) Fishing/technical complications, e.g. unforeseen sub-sea 
conditions in Godavari off-shore. 

(v) Delays in supply of casings bylocal vendors (ITC). 

(vi) Non-availability of suitable contractors for surveys aBd 
drilling in spite of global tenders. 

(vii) Delay in coropletion. of wells due to prolonged produc­
tion testing, difficulty in drilling in deeper depths due t. 
high pressure regimes. 

:i.69. Elaborating the, reasons further, Member (Exploration) 
also stated during evidence: 

"The shortfall in geological surveys for ·on shore (Party years) 
is due tci inability to operate in'Mizoran, Nagaland and 
other parts of northern-eastern belt like Tripura and 
other tribal areas, because of the tribal trouble. And the 
coverage of the surveys was, to be carried ou. of a 
planned target of party years about 27,435 sq. kIn. The 
actual coveragp is 27,031 sq. km. which is 99 per cent of 
the target. Now, for the seismic survey we could not 
field as many parties as we wanted to field though we 
did field the targetted number of gravity-magnetic 
survey crews. Number of seismic crewS is also not as 
much as we wanted to because there were delays in pro­
curement of equipment for various reasons, We' had to 
satisfy the Government and undertake re-tendering and 
so on. But the coverage on· the ground, by the actual 
number of crews we could deploy is much more than the 
target we have planned. The actual coverage on thou­
sand line kilometres was 53.74 while the plan target was 
45.16, which is 19 per cent over the target. In off sho1'@ 
there was a slight shortfall of about one per cent." 

1585 LS-4. 



Chairman, ONGC also stated: 

"I can mention some of the constraints briefly. In 1981-82 
rigs were not available and we have to tender and re­
tender. That situation iniproved after 1982 and during 
1983, 1984 and 198f1 we did not have this problem. 
Secondly, our procedures within as well as outside the 
Commission were also such that quick decisions were 
very difficult to take. We have to modify the procedure 
and now we do not have that problem also. The only 
problem that we have now is in regard to a little more 
freedom to operate, so that the Commission can take 
decisions quickly rather than going to the Government 
all the time." 

3.70 Asked whether the above constraints still inhibit the Com­
rniBsion, ONGC stated in a written note that land acquisition pro­
blems and difficulty in drilling in deeper depths due to high pressure 
and temperature regimes still inhibit the ONGC. During evidence, 
Chairman, ONGC stated that "they have by and large overcome 
other constraints." 

Regarding problems in deeper depths, he stated: 

"We have to some extent overcome this problem. We have 
been quite successful in the recent drilling operation, but 
we will continue to keep a focus on this because it 
involves training and re-training of the people, the 
acquisition of the right type of equipment and momtor­
ing of these operations. After reor'ganisation, this is 
receiving the desired attention." 

3.71. The Committee further pointed out that the achievements 
were less' than the target fixed. In this connection, Chairman, 
ONGC stated as follows:-

"One of the strategies we have been following in the ONGC 
is to set very very bigh targets, so that everybody strives 
to achieve something bigger than what he normally 
could. The alternative could be to set low targets and 
achieve more than 100 per cent. From my personal 
experience, I will tell you if we set very high targets 
and achieve 90 per cent we would be in a very happy 
situation. With others the tendency would be to set low 
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targets and then claim more than 100 per cent achieve­
ment." 

3.72. In reply to a suggestion of the Committee that there was 
need for increasing the productivity for achieving the targets, 
Chairman, ONGC replied:-

"Our basic objective is that every year, 10 per r::ent increase 
in productivity should take place. We study the histori­
cal data regarding the work done in certain areas. Sup­
pose a party working in Rajasthan has done some work 
in a year which is not good enough. We tell them that 
they have to show more results. If they say that they 
are some constraints, we try to eliminate them and fix 
a target which is a little higher than the previous year 
Sometimes the Member (Exploration) fixes some target. 
The Chairman may think about another figure. Through 
this sort of pressure, there would be total optimisation. 
If you go by only normal methods, the target., wciuld 
be much lower." 

3.73. When pointed out by the Committee whether it would not 
be better to fix reasonable targets, Chairman, ONGC replied: 

"With all types of constraints around us to get Government's 
clearance, Planning Commission's clearance, we have to 
really struggle hard to achieve the targets. Unless we 
set high targets we would be getting lost." 

3.74. The Committee further pointed out that total expenditure 
on survey and exploration during 5th Five Year Plan was P..s. 303.05 
crores as against the. allocation of Rs: 359.37 crores. Similarly, total 
expenditure on survey and exploration activities during 6th Five 
Year Plan was Rs. 1312 crores against the allocation of Rs. 1413.12 
crores. Asked about the non-utilization of funds available fol' 
survey and exploration activities, Chairman, ONGC stated as 
follows:-

"There was a shortfall in expenditure and the shortfall was 
a result of two things. One was the inability tc spend 
as a result of certain procedures. Secondly the price 
came down which also helped us." 
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3.75. The Committee also wanted to know whether discoveries 
of oillgas made during Sixth Plan were commercially viable. 
Cilairman ONGC stated: 

"1 would say everyone of them except some odd ones-is 
economically viable. Yau may say 2 or 3 per cen,. not 
viable in ~he ~ense that they are remotely located. 
Otherwise. ail ourt discoveries are economically viable. 
We have made 82 strikes or so discoveries, out of which 
42 are already put in production and with regard to rest 
in the Se:venth Plan we are making all our efforts to 
put· them on production. The whole world is looking 
at our success ratio with great admiration." 

3.76 It is a matter of concern to note that the achievements of 
ONGC duri.~g the Sixth Plan period were considerably below the 
planned targets. There have been slippages in practically all the 
major activities like surveys, exploratory drilling, development 
drilling and production of crude and gas. As a result of this the 
total expenditure on survey and exploration activities during the 
6th Five Year Ph •. n waS Rs. 1312 crores against the allocation of 
Ks. 1473.12 crores. Thus all vmount of Rs. 161 crores remained 
unutilised. This sounds n little ironical because on the one hand 
there is a prolonged tussle between ONGC and the Planning Com­
mission for allotment of more resources lI.ud on the other ONGC is 
unable to fully utilise whatever is sanctioned. The Committee cannot 
but emphasise that the targets for which adequate budgetary provi­
sions have been made should be kept up and met at. all costs. In 
this context, the Committee will like to emphasise that the financial 
procedures which lead to delay in release of amounts sanctiQned 
should be reviewed and streamlined. The Committee would also 
like ONGC to learn lesso.'lS from their past experience and see to it 
that the targtes ~et down for the Seventh Plan are fully achieved 
a.ud thl' funds allotted therefor do not remain unutilised and lapse. 

3.77 It has been stated that the two main constraints which 
stlll inhibit ONGC in realisin£! its ,plan targets are land acquisition 
problems and difficulty in drilling in deeper depths. The problem 
regarding land acquisition has been dealt with in the 3th Reoort of 
the Committee (1985-86) on Oil and Natural Gas CommisSion (Or~ani­
_tional Structure and Project Cle8rinee). As recards the problem 
regnding drilling in deeper depthS, the Committee reconunend that 
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eJlorts should he made in R&D institutions of ONGC to overcome this 
problem aml all out eJlorts should be made to achieve the target set 
for -exploration and production. 

E. Offshore Survey 

3.78 The following table shows the offshore survey done during 
the last 3 years: 

Year Line Kms. 

---------------------------------

3.79 During the course of examination of ONGC, Committee 
wanted to know the reasons for reducing off-shore survey work 
during 1983-84 and 1984-85 as compared to 1982-83 particularly in 
view Of the fact that after the discovery of Bombay High offshore 
in 1974 no major discovery had ·been found in offshore area. Mem­
ber (Exploration) stated as fonows:~ 

"This is the combination of three circumstances. One is the 
acquisition of the second seismic part vessel which has 
taken us longer than We anticipated. The second is total 
ban on processing seismic data abroad in respect of areas 
of interest. The third is delay in acquisition of large 
computer. BecaUse of the delay in setting of the large 
computer system, the delay has been indefinite in the 
sense that ~very couple of months we were told 'that 
clearance from US would come very soon. We had 
thought that there was no point in going on increasing 
the quantum of seismic survey if We could not get the 
data process." 

3.SO In reply to a question as to whether earlier data :were also 
still to be processed, he stated that even earlier data hlld not been 
processed. Some of the data was collected in 1981. Chairman. 
ONGC also stated in this connection that-

"It is not the capability that is. wanting, but the capacity is 
less than the amount of data." 

3.81 Explaining the reasons for accumulation of data. ONGC 
stated in a note furnished subsequently that at the end of 19M-M 
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total backlog of seismic data was 34190.2 (offshore 30119 and land 
survey 4071.2). Out of this, 15,000 Ions. are in areas which have 
been classified by Government Of India as 'sensitive' in 1983. The 
remaining data not considered sensitive, is to be processed abroad, 
in view of the continuing uncertainty regarding the large com­
puter. Deliberate decision was taken by ONGC to reduce addi­
tional data acquisition by seismic surveys in areas considered 
'sensitive' by the Defence Ministry in view of the total ban on 
sending data from such areas abroad for processing. 

3.82 A:sked about the delay in installation of large size compu­
ter in ONGC, Ministry of Petroleum & Natural Gas stated in a 
written note that the proposal of ONGC to instal a large capacity 
computer at its KDMIPE, Debra Dun, was. approved by Govern­
ment in August, 1983 at an estimated cost of Rs. 43.64 crores 
(foreign exchange component Rs. 12.43 Crores). Subsequently, 
Department of Electronics placed letter of intent on MIs. mM of 
USA on December 20, 1984 for the supply of 3083 JX3 computer 
system. The vendors were supposed to have obtained eX!pOrt 
licence from the Government of USA within 90 days of the place­
ment of LOI. However, they have not been able to obtain the 
required export licence' and have. been seeking extension of time 
from time to time for this purpose. The last extension sought was 
upto January 31, 1986. In normal circumstances, the project should 
have been commissioned by mid 1985. This has got delayed on 
account of non~learance of necessary export licenCe by the US 
Government. ~e matter was actively being pursued. The build­
ing was also ready. 

3.83 In regard to latest position 'Of acquisition Of computer, 
Ministry further informed in a su}Jsequent note as follows:-

"The Chairman of ONGC and the Ministry of Petroleum 
and Natural Gas have taken up the matter with the 
Department of Electronics to expedite the supply of the 
computer system. The Department of Electronics has 
informed (January,' 1986) that the subject is being 
dealt with by the Ministry of External Affairs directly. 
Since the Ministry of External Affairs are dealing with 
the issue, it was not taken up at Minister's level in the 
Ministry of Petroleum and Natural Gas." 

3.84 Asked about the present strategy for interpreting seismic 
data, Member (Exploration) stated during evidence as follows:-

"What we have done now is to dedicate the existing capacity 
only to this sensitive area so that the seismic tapes from 
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the non-sensitive area for which there is no great ob­
jection from the security point of VIew,can be sent 
abroad. So, we have increased the quantum of the sensi­
tive area processing as compared to the past." 

He added: 

"We propose to instal a ship-board computer, and after we 
instal it, much of the processing can be done during data 
. acquisition itself." 

3.85 When asked as to by what time the shipboard computer was 
expected to come, witness stated that before December this year 
(1985). 

3.86 Asked about the plan to process data in case ONGC did not 
get super computer, witness replied as follows:-

"One alternative is to develop some parties outside the ONGC, 
which we have done. One such party is in Bombay and 
one is in Jodhpur, and some others may also come up. The 
second altaernative is to augment the capacity of the 
National Infonnatic Centre Computer. We have the right 
to use one shift there and that we are doing at present. 
The third alternative is to acquire medium-sized regional 
computers which we are almost in the process of finalising. 
Just today, the Russians would be here and it would be 
finalised." 

3.87 When asked about the time likely to be taken for clearing 
the backlog, he stated that it would take two years. For quick dis-
posal, he stated that alternative would be to get the process done in 
the middle-sized computers which they were installing in the five 
regional centres. 

3.SS ONGC further informed in a written note that they have 
taken following steps to reduce back log of seismic data processing: 

1. The use of NIC computer, New Delhi is extended upto 
March, 1986. ''"''', 

2. Demultiplexing· is being done at EDP FMC, Delhi, Com­
putronix Bombay and TeA, Bombay. 

3. Seismic data is being processed at INTERRA Explora­
tion (India) Pvt. Ltd. Bombay. 

4. Data considered by Government of India as non-sensitive is 
being sent abroad for processing. 
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5. Regional computers are being installed at Baroda, Calcutta 
and Bombay in the first phase an:d at Madras and J orhat 
in the second .phase. 

6. Upgradation of the VAX system at Dehradun is being done. 

7. Installation of onboard computer in ONGC's seismic vessel 
under acquisition. 

3.89 The! Committee find that in the matter of off-shore surveys 
also the drilliDg meterage has come down considerably in the last 
3 years. From 27,231 line kms. in 1982-83, it has come down to 
23,444 line kms. in 1984-85. The positioD. was particularly bad in 
I.83-M when the total meterage was only 19,874 line kms. Acc;or:l­
ing to ONGC this was the! result of a deliberate policy to reduce the 
quantum of work as data collected earlier was still to be processed 
BDd there was a backlog of seismic data to the tune of 34,190 line kms. 
ONGC could not put forward any valid reason for the reduction in 
thp quantum of work except tbe decision of the Defence Ministry to 
impose a total ban on sending data frOm 'sensitive' areas abroad for 
processing. The Committee feel that this is not a sufficient ground 
for reducing off-shore survey work particularly in view of thel fact 
that after the discovery of Bombay High off-shore in 1975, no major 
discovery had been found in off-shore areL 

The Committee find that one of the reasons given for the backlog 
of seismic data was the non-arrival of large capacity computer from 
USA. The proposal for large size computer was approved by Gov­
ernment in August, 1983 at a cost of &s. 43.64 crores. As per th~ 
schedule, the computer should have been installed by mid 1985. 
Even though the building was ready, exporters have not been gran­
ted a license by USA Government so far. The Committee were in­
formed that the matter was being pursued by the Ministry of Extel"­
nal Affairs. The Committee are of the view that the matter should 
be taken up at the highest level so that a final view could be tak£Jn 
on the possibility of acquiring large computer from USA and some 
alternate arran~ements could be thou~ht of to meet the urgent re­
quirements of ONGC if final response from USA was negative. 

3.90 The intel'1lretation of the data already gathert4d is an area ia 
which the Committee feel tltat substantial improvement is needed and 
must be accelerated. The Committee would suggest that the back­
log in resuect of tbe p~C"sin2 of data should be quickly liquidated by 
using the facilities available with other organisations in the country or 
Ity gettine- it processed abroad. The Committee would like to be iIrt-
f01'llled of the effort<; mil" and results achieved in this diredioa 
within next six mOlltM. 
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F. ErploTcaion by Foreign Compcmies 

3.91. The Committee we~e informed pythe Wnistry that in July, 
1980 Government approved of a two pronged approach to intensify 
the exploration and exploitation of hydrocarbons in the country. 
On the one hand, the two national oil companies viz. the Oil & 
Natural Gas Commission and Oil India I.,.i.mited were asked to 
speed up their oil exploration programme to the maximum extent 
possible using the latest techniques for oil exploration and produc­
tion. On the other hand, in order to supplement the maximum 
efforts of the national oil companies, it was decided to open certain 
selected blocks to foreign oil companies of repute for exploration 
and exploitation of hydrocarbons on mutually agreed terms. 

3.92. The Secretary, Ministry of Petroleum and Natural Gas ex­
t:lained during evidence that the first round of offers was invited 
in July, 1980 and one block was offered to an American Company. 
They completed the work and did not find oil and withdrew. Some 
more blocks were offered to foreign companies in 1982. However, 
no offer was received and no further ·progress was made. Now 
27 blocks were being oeffred to foreign companies in the third 
round. 

3.93. In this connection in reply to a question, the Ministry of 
Petroleum informed the lJOk Sabha on 30-7-1985 as follows:-

"In order to supplement the efforts of the two national com­
panies (ONGC & OIL) engaged in the work of explora­
tion and exploitation of oil, it was decided to invite 
foreign oil companies of repute to explore and exploit 
hydrocarbons in selected areas of the country. In the 
earlier two rounds of bidding for. leasing of areas for oil 
exploration and production one block was awarded to 
Chevron of USA. The risk money was invested by the 
foreign contractor. Government is now consider-ing the 
question of going in for a third round of bidding for . 
leasing of areas for oil exploration and production. The 
details of the terms and conditions have no~ yet been 
finalised. In the event of oil discovery our dependence 
on imported crude will be reduced." 

3.94 Asked about the result of the contract entered into with 
Chevron of USA, ONGC infonned that contract W'IS signed in 
March,· 1982 between Goven1ment of loma ana -)NGC on one sid6 
and Chevron Oil Company and its constituents as contractor un 
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the other side. This company did exploration work in an assigned 
area Offshore 'Saurashtra Offshore, Block n'. The Company did 
survey and' drilled. 3 exploratory wells in that area between the 
period March, 1982 to March, 1985 and spent over US dollar 30 mil­
lion. This expenditure was the risk money provided by the company. 
No amount was spent on exploration in that block either by ONGC 
ur by Government of India. In view of no hydrocarbon finds, the 
Company terminated the contract on 25th March, 1985 as per the 
option available to it under the contract. 

3.95. During course of evidence of the representatives of ONGC 
the Conunittee enquired whether ONGC could not undertake the 
whole work with the present level of technology and resources or 
there were some other considerations on which foreign companies 
were being invited for exploration of hydrocarbon resources in the 
country. In reply the Chairman, ONGC stated as follows:-

"It is not that local companies or indigenous companies are 
not capable of doing the work. It is not so. It is a ques­
tion of time. It is a question of getting additional finan­
cial resources in time. Money spent on exploration is 
risk money. When somebody from abroad is willing to 
come and work here, there are cerfain advantages ~n 
that. Certain technology transfer takes place. Certain 
marginal additional resources come into the country. 
Our resources are limited. Even if you give a contract 
to three parties for three years, the total investment 
which must be coming into the country would be appro­
ximately 90 million dollars for three years, which is noth­
ing when you compare it with the rota} plan outlav for 
exploration within the country itself. As far" as 
technology is concerned it re-confinns what you are 
doing. When Chevron worked in Saurashtra. they 
brought a team of people with them; there was detailed 
seismic interpretation. We are proud to say that our 
efficiency was in some cases even better. We found that 
they are a little more systematic because of the latest 
gadgets available with them; we are trying to introduce 
various computers, various office equipment,; etc." 

3.96. Asked whether ONGC was consulted by Government be­
fore taking a decision ro invite foreign companies for expll)ration. 
Chairman, ONGC stated as follows:-

"The ONGC is ·taken into confidence right in the initial 
stages ie. at the discussion stage; the Chairman, ONGC 
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the Chairman, Oil India are called. No area where we 
have already found oil goes to a foreign oil company. 
It is only areas where we have still to discover oil, an,; 
given." 

3.97. Enquired about the main expected advantages in entrusting 
exploration work to foreign companies, he stated: 

"If somebody is ready to put in his risk money here, it is 
an advantage. Another advantage is, it can accelerate 
to some extent our efforts on exploration. Thirdly, it 
does help us to compare ourselves .with those companies, 
and a certain amount of technology transfer also takes 
place. So, there are various advantages. When you 
talk about expenditure or investment, it is about 90 
million dollars. It is not much: But it does supple­
ment our efforts. So, there is less pressure on our own 
resources to that extent. Also the data wh;.ch get 
generated as a result of this also become OUr property. 
Even in China, they are going in a Dig way for explora­
tion. In Indonesia, Malaysia, all over the world. this is 
the practice which is followed." 

3.98. During the course of examination of the Ministry the Com­
mittee wanted to know as to why it was considered necessary to 
invite foreign companies for exploration purposes. The Ministry 
stated as follow:-

"Foreign oil companies are being invited to explore for 
hydrocarbons in India to supplement the efforts of ONGC 
& Oil. It gives the country an access to foreign risk 
capital. The arrangement would also ensure· a profit 
oriented jPplication of the latestr technology by the 
foreign oil companies. It affords an opportunity for 
transfer of technology through work association. Geo­
scientific data in the areas awarded is available to the 
National Oil companies free of cost." 

3.99. The areas identified for exploration by fofeign companies 
are 27 blocks in the offshore IOf Saurashtra and Kerala-Konkan 
basins in the Western Coast and Cauvery, Krishna-Godavari, Polar 
and Mahanadi basins on the Eastern Coast. Bids are expected to be 
invited shortly. The Secretary, Ministry of Petroleum & Natural 
Gas also stated during evidence that "the areas which are under 
exploration at present, have been excluded". 
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3.100. The Committee further wanted to know whether the 
policy regcll"QUlg lDVlung toe foreign companies for exploration 
worK haa peen laid belore the Houses of Parliament like other 
major policies of tue Government. Secretary replied in the 
negative. Howevea:, he aaded that it was mentioned in reply to 
a question answered in Parliament. 

3.101. Another agreement for exploration of oil and gas in 
Cambay anel Cauvery was s,gned with USSR in May 1985. The 
identified areas and work programme finalised in February 1986 
are as under:-
Qzmbtfl basin : (North of Mehsana Oil field' in Patan, Tharad and S~chor area) 

Seismic .urvcys 

Drilling • 

Duration 

c-ry BIJS;" : (Norlhern part) 

Seismic surveya 

Drilling . 

3100 LKMs 

38 weDs (81,500 mil.) 

198&-I~..j 

4000 LKM 

37 weDs ~122,00 mts.) 

Duralionl 198&-1995 

3.102. In regard Ito the progress made, the Ministry informed in 
a note that during discussions, the Soviet organisation a'greed to 
submit the cost estimates by end "Of February, 1986. The payment 
would be on unit rate basis which would be incorporated in the 
contract for seismic survey and drilling, As the contract would 
be on turn-key basis, ONGC would not control the number of 
persons and the type and quality of equipment, Tho;! work would 
be conducted on contract basis and would be covered by Soviet 
credit to the tune of 70 per cent of the project cost. The contracts 
were yet to be negotiated and signed. 

3.103 In order to supplement the efforts of the two national com­
paDies (ONGC & OIL) engaged ~ the work of exploration and ex­
ploitation of oil, Government d.ecided to invite foreign oil companies 
of repute to explore and exploit hydroc:arbo.us in selected areas of 
the conn try. In the earlier two rounds of biddings received in 198& 
and 1M2 for leasing of areas for oil exploration and production, ODe 
block was awarded to a USA Company namely Chevron in 1982. 
Thls Company clid exploration work in an assigned area but as no 
hydronrbons were found, the Company 'terminated the centraet. 
The Cmamitiee have been informed that Government was going for 
a thlrA rountI of bidding for leasing of areas for oil exploration for 
wbieh rt b10eb _ dlffereot basIDs have been earmarked. The' 
terms and eonditioDS fer these eoatrads were reportedly beiIIc 
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fiDaIised. Tbe Committee are of the flew that PIwIiameat sbouId 
have been taken into confidence while tllkin& such aD important 
decisioll. Even now, tbe Committee would like the Goveroment to 
place ~fore the Parliament a comprehensive policy· statement of 
GoVel'llment's oil policy with particular reference to the involve­
ment tIIf foreign oil companies and its approach to the exploration 
strate& y for the future. 

3.14)1 The Committee have reasons to believe that ONGC take 
unduly long time in handling telnders floated from time to time for 
variOllA services and contracts. The delay, apart from causing 
avoidaltle embarrassment, has resulted in a setback to the explora­
tion programme. To give a concrete instance, it may bel mentioned 
that Government took the decision to involve private contractors 
in the onshore drilling programme on a selective basis in 1984. 
Baseld on this decision the ONGC issued an advertisement in Febru-

ary 1985 seeking to invite bids from the prospective bidders. Since 

then bids have been received and series of discussions held "Uh the' 

bidders but no decision could be taken on any of the bids as yet. 

The Secreltary, Ministry of Petroleum also deposed before the Com­

mittee that there were procedural delays. in ONGC also for which 

ONGC by October, 1985 ball not been finalised till April, 1986. 
etc. He had stated that in some cases the quotations received by 

ONGC by October, 1985 had not been finalised tiU April, 198fl. 

More-over apart from frequent changes in the norms and rules, the 

term and conditioD8 are also frequently modified from one tender to 

another tender. This creates the suspicion that these frequent 

changes are made to add or to eliminate the tenderers. The Com­

mittee feel that there is scope for tightening up of proc-edures hoth 

in the Ministry and the ONGC with a view to reducillg' delays in the 

finalisation of tenders and quotations. The Committee would like 

"to be apprised of the concrete action taken in this beIutlf within six 

months. 

3.165 The Committee feel that Indian companies both in the pub­

lic and private sectors should be encouraged to undertake explora­

tion activities. H the Indian companieS can be made to enter oil 

enioration in a big way, moch of the leeway in the exploration 

Bcth"ely can be made up quickly. 
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G. Cost of exploratory drilling 

3.106 The following table shows the estimated/actual explora­
tory drilling cost for on-shore and off-shore drilling:-

OD~ore Exploratory Drilling 

Year Actual 

-----.-----------------------------------
(Cost per metre) 

Rs. Rs. 

10,647 

Off-shore ExploratGry Drilling 

Revised 
eatimates 

(Cost per metre) 
Rs. lU. 

3.107 During the course ohxamination of ONGC, the Committee 
pointed out that the cost of on-shore exploratory drilling has increas­
ed from Rs. 5,360 per metre in 1982-83 to Rs. 9,581 in 1984-85. Ask­
ed about its reasons, ONGC stated in a written reply as follows:--

"Activities of ONGC have expanded very substantially during 
the last 3 years, the number of on-shore dnlling rigs hav­
ing increased from 38 on 1st April, 1982 to 53 on lst April, 
1985. In terms of the rigs deployed, we have expanded 
our activities in geological and logistical difficult areas 
with deeper prospects and high pressure and temperature 
in sOme of these cases. For example, on 1st April, 1982 
only 7 rigs were deployed in areas other than Eastern 
and Western Regions and this number has steadily in­
creased to 13 rigs on 31st March, 1985. This has contri­
buted to increase in the cost per metre. 
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Other factors that have contributed to increase in the costs 
are:-

Manpowel' 

Salary of officers and staff were revised and welfare activities 
like liberalised leave, fare assistance scheme were intro­
duced. 

Material cost 

The cost of some of the materials increased substantially in 
1981-82 and early 1982-83, the effect of which, taking into 
account lead time, was reflected in the cost of the years 
1983-84 and partly in 1984-85. During this period, the con­
version rate increased from Rs. 10.00 per US dollar to 
Rs. 13.00 per US dollar. 

Average depth 

Average depth of exploratory wells increased from 2136 metres 
in 1982-83 to 2579 metres in 1984-85, which contributed to 
increase in per metre cost. 

Contract services 

Expenditure on contract servic¥ increased substantially in 
1984-85 due to induction of 2 rigs on contract and increas­
ing need of logging services on contract. 

Use of old ~s 

During these years We continued to utilise very old rigs, which 
were required to be laid off quite some time back, due to 
delay in the delivery of the replacement rigs. This 
adversely affected the average performance. 

Induction of new rigs 

During 1984-85 some new rigs were inducted and due to teeth­
ing trouble these rigs could not achieve their full poten­
tial which affected the overall performaru:e. 

Infrastructu.re 

Infrastructure including manpower and common senices are 
required to be created ahead of actual deployment of rigs 
and instead of. being amortised over a long period such 
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expenditure is charged of during the year itself. This 
affects the cost of drilling. To overcome sueh problems 
we are having a relook at costing system so that expendi­
ture could be charged equitably. 

Prolonged a.nd complicated wells 

Due to diversion of our drilling activities in the more diffi-
cult areas certain wells are prone to develop complications 
and such wells take very long time to complete, resulting 
in the higher cost per metre of these wells which has an 
impact on the total exploratory drilling cost." 

3.108 Re~arding cost of exploratory drilling, Member (Finance) 
of ONGC explained during evidence as follows:-

"Just one single factor has cOntributed to this in the off.shore. 
The .ate of exchange of foreign exchange contributed a 
very substantial amount and in 1984-85 our Indian rupee 
was depreciated by 30 per cent almost in that year. So 
that made all the difference in the foreign exchange. The 
carlier estimates were based on the previous rate of ex­
change and the ac1uals have gone up because of the 
higher exchange rate." 

3.109. In this connection Chairman, ONGC also stated as follows:-

"We have lost Rs. 122 crores in 1984-85 just in revaluation of 
foreign exchange loans. You can just imagine the im­
pact of this cn an organisation like ours. About on-shore, 
the l'Omponent of foreign exchange is comparatively much 
less. So. the impart there is much less." 

Chairman, ONGC further added:-

"The deeper you go, thf. cost is more ........ Depth of drilling 
depends on the geological objectives and would vary 
from basin to basin. With new geological concept, 
Jeeper wells may have to be drilled even in areas where 
e!lrlier drilling was to lower depths." 

8.110. Asked about the necessity of going for deeper depths, he 
stated:- . 

''With the ~ew geolpgical concepts you have . to go deeper 
. and deeper. Take the case _ of Himachal .and Jamm'.l. 

The depth of the wells there is 6000 to 7000 metres as 
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compared to half in other areas. The cost of drilling 
there will be very much high." 

3.111. The Committee further pointed out that while there . was 
steep increase in . on-shore exploratory drilling cost, on the other 
hand there was marginal reduction, in off-shore exploratory drilling 
.cost. Enquired about its reasons, Chairman, ONGC replied as 
follows:-

"Our costing system is slightly different in the case of on­
shore and oIl-shore. That is why, .a Committee has been 
appointed to do the rationalisation." 

3.112. The Committee il1rther pointed out that there ~re wide 
gaps between the revised estimates and actual cost and there was 
need for refining the budgl'ting process. To this Chairman, ONGC, 
replied as follows:-

"That is a fact. Actiol! i!l already on in this respect." 

3.113. The Committee further wanted to know as to how the 
exploratory drilling cos-t of ONGC compared to that of on India 
Ltd., Chairman, ONGC stated during evidence as follows:--

"The number of wells that . Oil India drilled in 1984-115 was 9 
exploratory wells with an average depth of 1988 meters 
and the average cost per meter is Rs. 9889. In the 
Eastern region which is contiguous area t~ Oil India, w~ 
completed 14 wells in that year. The avltrage depth of 
the well was 3~10 meters and the cost per meter comes to 
Rs. 7652." 

3.114. Asked about the comparison of cost of exploration of 
ONGC with international oil companies. ON~ stated in a written 
talll.v aa follows:-

~ cosl tIuriIIt VI pt.,. 
---
~ble ~Iion Coot 

~t) ~e RI·/T~ flbbI. (RI. aores) ----
On.shore 6'] 509 76 o.go 

-off-shore -140 837 60 o.fig 

---- ---- -----
f'otalfav~ 

1585 LS-5. '1 
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This compares favourabie with the average explorfAtion cost of 

$9.62/barrel (l97~3) in case of 12 international oil companies. 
-----.------

JU./toDne $Jbbl 

Avc<""lC c~;t of p:~1uctb:t of oil 686.57 7·53 

(lgIIo.lh) 

The above production cost is comparable to $ll.80/bbl. average 
cost of 15 US companies." 

3.115 The Committee note that the cost of onshore exploratory 
driI1ing increued from Bs. 5,360 per meter in 1982-83 to Rs. 9,581 
per meter In 1984-85. However, during the same period the cost of 
oflBhore exploratory drilling shOWed marginal decline. The per 
meter cost of otl-shore exploratHy c1rillin. was Ra. 33,477, Ra. 33,843 
and Ba. 32,080 respec:tively during the years 1982-83, 1983-84 and 
IIM-85. In this regard various reasons Uke deployment of more 
rip, iDcreue in salary etc. of the staff, increase in material cost and 
driWne In deeper depths, etc. have been advanCed by the ONGC. 
The Committee tee! that since these reasons are common to otl-shore 
drllliDc aIse, there does not seem to be any justification for the steep 
inc~ in cost of onshore exploratory drilling. The Committee re­
COIIUIIeDd dud tills aspect ~hould be gone ioto depth aad concerted 
etIorta .heulcl be made to etfeet the economy in the onshore drilling 
eosts in partiealar. The Committee are of the firm view that this is 
eerhbdy an area where ONGC can e&eet substantial economies. 

3.116 The Committee were also informed by ONGC that the 
ctlllting system was ditlerent for ONhore and otrshore drilling and a 
Committee had been constitllfed for ratioaallsation of c:osdng sys­
tems. SimDarly tile Committee have noted that there were wide ga~ 
Wween the re't'bed estimates and ariual cost of drilUng in ease of 
Itoth onshore and offshore drilling during the last 3 years. Admittedly 
daere ". Deed for further relinlq of the budgeting process and 
aeeeuary remedial action· was stated to have been initiated in the 
matter. The Committee need hardly stress the importance of these 
upeets, •. rationalisation of costing system and re&nement of 
~ process. The Committee. therefore, recommend that 
ONGC should apeclite action for strengthening the cost control sys-
tem in the CamndMlon. 



CHAPTER IV 

SELF SUFFICIENCY IN OIL 

4.1 The following table shows the total production of crude aU 
in the country as well as the requirements at various intervals of 
time from 1947 to 1985: 

Year 

1947 
1949"50 
1955-56 
rg6e-61 

196$-66 
1970-,1 
1975-,6 
IglkrBl 

1981-82 
1982-8a 

IgBa-8+ 
1914-85 

India's total 
Production of 
crude oil in 
miWon tonnes 

0.25 
o·so 
0.31 

0·40 
3.50 
6.80 

8·44 
10·5 
16.2 . 
110.8 
26.4 
28·99 

India'. Percentage 
requirement ""If-
inmiWon sufficiency 
tonneo 

2·5 10 

3. 17 9.46 

4.92 6.30 

8·5 4.8 

12·43 28 
19.30 35 
23. 67 35.65 
22.26 ~2·54 

34. 10 47.50 
36 .39 57·15 
37·77 6g.89 
40 .0 73 

4.2 The following table shows the targetted production vis-a-vis 
requirement of erude oil during Seventh Five Year Plan. 

Yf:ar 

1985-86 
1986-87 
1987-88 
.g118-8s 
1989--g0 

l'nIduction of 
crude oil 

(Yillion 
toIIIICS) 

30·1+ 
31.08 
31·48 
31·91 
34·53 

-- ---
.'59. 14 

61 

------. 
RequiremelllJ/ 
Consumption of 

Shortfall 

petroleum 
prodUCIJ 

(MiIJion (Million 
toDDCS) toon ) 

44· t08 13·94-
47·7' 16·63 
51.20 19·72 
M·55 22.~ 

56.gB 211·45 

~·52 95.38 
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4.3 The growth in demand for oil has been stated due to the 
industrialisation, economic development, 'growing population and 
raising the consumption level. It is seen from the above table that 
production of crude oil has been much below the country's total re­
quirement. The gap between the production and reqUirement is 
bridged by import of crude oil from other countries. 

4.4 The total imports of crude oil during Sixth Five Year Plan 
(19~5) were of the order of Rs. 18,095 crores. The import of 
petroleum and petroleum products during the year 1985-86 were esti­
mated at Rs. 4565 crares. Similarly, fOr the year 1986-87, the ex­
pected import bill on account of petroleum and related production is 
Rs. 4215 Crores. 

4.5 One of the key objectives of ONGC is to achieve self-suffi­
ciency in oil. During the course of evidence ot the representatives 
of ONGC, the Committee enquired as to what extent they have 
achieved their objective to take the country towards self-sufficiency 
in oil. Chairman, ONGC stated as follows:-

"In 1956 the total production in the country was 0.396 million 
tonnes against our consumption of 6.274 million tonnes and 
the percentage of self-sufficiency was about 6.31. 
In 1984-85, the total production is about 29 million tonnes 
against a consumption figure of approximately 41 million 
tonnes and our selt-sufficiency is about 70 per cent 
(ONGe's contribution being 91 per cent). We have to do 
a lot more work and accelerate our exploration activities 
to get nearer to the goal ot selfllufllciency in hyd.ro-car­
bons and that is what we haVe done in the last couple of 
years. We have increased our capabilities both in terms 
of manpower, expertiselend infrastructure and We are 
geared to take the country near the goal of self-suffi­
ciency." 

4.6 In reply to a specific question about the period by which 
country could become self-reliant. he stated:-

" .... We are taking desired steps to develop capability within 
the country and within ONGC. We are quite confident, 
provided the resources ant allocated, that there is no 
reason why by the end of the century, we should not 
achieVe self-sufficiency or near about self-sufficiency." 

4,.7 On being pointed out by the Committee that there was a 
need for increasing the exploratory efforts to .make the country self-
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reliant in the matter of oil and related products, ON~ stated in a 
'!rltten note as follows:-

"&1f-su1nciency beih$ relative te):m is directly related with 
the demand pattem. Duril1g the last five years or Vlth 
Plan there has been substantia~ bridging Of the gap bet­
ween supply and demand. This bas mainly been due to 
increase in oil production by ONGC from 9.21 MMT in 
1980-81 to 26.26 MMT is 1984-85 an increase of 185 per 
cent. This clearly shows OUr march towards the goal of 
self-sufficiency. 

As on today, ONGC had built up sufficient inftastructure to 
augment its activities in a big way. A look on the pro­
posed VIIth plan and 20 years perspective plan pro­
gramme will indicate that our programmes are aimed at 
further increasing the production levels so as to minimise 
the gap between demand and production progressively to 
attain self sufficiency. 

There is a need to further accelerate exploration activity." 

4.8 ONGC had indicated in their perspective plan that the de­
mand of oil by end of 2005 would be 75 MMT as against the esti­
mated production of 55 MMT.L Asked about the steps taken for 
miJlimisi~ the gap between demand and production, Chairman, 
ONGC stated as follows:-

"I share your concern ... That raises the question of inputs . 
. Exploration must be accelerated. We have various plans. 

We can explore all the sedimentary basins. We can do 
all these provided inputs are given. Regarding 7th Plan 
we made a projection to Planning Commission of nearly 
17,000 crores; they reduced the work programme and they 
said they will give us approximately 12,000 crores. Finally 
they made allocation of 8852.67 crores. It is a question ('Of 
continuous upgradation of reserves; finding new methods 
Of production and so on. We have schemes by which we 
can go upto the production of 45 million tonnes by the end 
of the plan. Today with the allocation made to us we 
will be able to achieve nearly 31 million tonnes. Ultimately 
it is not the ONGC which has freedom to decide how 
much money should be allocated." 
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4.9 kiked about the portion of the expected total production 
during the Seventh Plan which was to be produced by ONGC. 
ONGC in a ~itten note stated as follows:-

"As per the draft VII Five Year Plan, ONGC was to produce 
146.4 MMT of crude oil during the entire plan period. 
However, the production of crude oil envisaged during the 
plan as approved by the Govt. is 138.39 MMT. & 143.64 MMT 
as per planning Commission's approved work programme. 
The reduction is due to the reduced outlays sanctioned by 
the Government." 

4.10 During the course of examination of the Ministry, the Com­
mittee wanted to know the specific period by which Ministry proposed 
to achieve self-·:mfficiency. Secreta!"y, Ministry of Petroleum and 
Natu.ral Gas stated as :liollows:-

"Since exploration of oil is a probabilistic exercise it is n"t 
possible to indicate with any certainty that self-sufficiency 

can be attained. The ONGC themselves have been saying 
that finding oil is not directly proportional to the resources 
allocated. It is a probabilistic exercise. A lot of money 
may be spent and still no oil may be found. So, they say 
that if more money is given, they can explore and hope 
to find oil. We would not go so far as to say as the Chair­
man is reported to have said that if resources are provi­
ded, we can attain self-sufficiency. We cannot say any­
thing with any amount of certainty. If resources are 
provided, more exploration can be done ... People have 
explored for years together without finding oil. Later at 
some time they do find. There is an element of chance, 
there is an element of probability." 

4.11 In reply to a question regarding self-sufficiency, Minister "f 
Petroleum and Natural Gas stated in Lok Sabha on 11-3-1986 a3 
follows:-

<C ••• During the last 18 months, the rate of growth of consump­
tion Of petroleum and petroleum products has been 7 per 
cent ... While during the 6th Plan period in 1981-82 the 
degree of self-sufliciency involved was of the order of 
13.6 per cent at the end of the 6th Plan period, we ;rea­
ched a figure of 70 per cent. But the present. pro.iections 
are that this is going to. decline, and by the year 1 W..9-90. 
the degree of self-sufficiency may be down to 61 per cent 
or so." 
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4.12 The Committee enquired about the reasons for fall in self­
;sufficiency du,ring Seventh Five Year Plan; . Secretary, Ministry of 
Petroleum Natural Gas stated: 

"The increase in production is not able to match the increase 
in demand thdt is why percentage of self-sufficiency is 
gOing down." 

He further explained: 

"The demand has been put in the 7th Plan at 56.9 million 
tonnes. To meet this demand, we have had not only indi-
genous crude which goes into our refineries but also im-
ported crude to feed our refineries: Over and above the 
refining capacity for crude, some petroleum product has 
to be imported. In the seventh plan period, if the demand 
as such grows at about 7 per cent per year, it means the 
average annual rate is about 3 million tonnes a year. Now, 
to meet this growth in demand every year of 3 million 
tonnes means the increase in domestic production of crude 
should also be at least 3 million tonne>;. If we have to 
increase the efficiency, that is 70 per cent self-suftlciency 
which we have achieved, even to maintain that level, the 
increase in crude production per year will have to be 3 
million tonnes. The production which has been estimated 
in the 7th plan works to about 34.5 million tonne., com­
pared to the production at the end Of the 6th plan. Since 
we are not able to catch up with the dema:nd each year, 
the degree of self-sufficiency goes down in the 7th plan." 

4.13 Asked whether the reasOns for growing demand for petroleum 
and petroleum products haVe been examined, Secretary stated as 
:follows:-

"Looking at the structure of the demand of petroleum PJ,"o­
ducts in the country, we should take into account three 
of four factors. One is, in the history of developing 
countries, eConomic development calls for additional in-
puts Of energy. There is energy co-efficient of develop­
ment. If you want 5 per cent growth in the economy. and 
if our energy co-efficient is 1.5 per cent the growth of 
energy requirement is 8 to 8.5 per cent to support a 5 
pe'r cent growth in the economy. We have had an analysis 
of the energy co-officient of the Indian economy for the 
la..,t 20 years. It varies from 1.4 per cent, 1.5 per' cent to 
1.6 per cent. If you take the lower rate of 1.4 per- cent 
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and if you want our economy to grow at 5 per cent that 
itself put the addltional demand to 7 per cent. A few years 
ago, the share Of petroleum was 46 per cent, and now 
it is close to 52 per cent. If the total energy requirement 
grows up by 7 per cent, the oil demand obviously has to 
grow a little higbe.r than 7 1* cent. We have the demand 
in the agricultural sector, household sector, tran'5port. 
sector and industrial sector." 

4.14 Asked about the steps taken for enhancing the domestic 
production to achieve the self-su1Jlciency, the MInistry stated in 
written note that a number of steps have been taken to increase the 
production of crude oil and move towards self-sufficiency;, these 
include: 

(i) Intensification of exploration which may eventually lead 
to enhanced production; 

(ii) Intensification of workover operations; 

(iii) Use of enhanced recovery techniques; 

(iv) Induction of advanced technology; and 

(v). Conservation measures aimed to curb consumption. 

4.15 Chairman, ONGC during evidence before the Committee 
suggested that to achieve self-sufficiency in oil there was need for a 
integrated energy policy in the country. In this connection he stated 
as tollows:-

"Self-sufficiency is to be· seen in the total perspective of the 
energy system as a whole. There are countries in the 
world like Sweden which do not have any hydro-carbon 
resources. But they have decided to move away from 
dependence on oil and they have given a big thrust to 
hydel, nuclear and other alternative sources of energy and 
they have .achieved self-sufficiency in resources. Oil is 
O'Ill.y one of the components of energy sources. We have 
abundant resources of coal and hydel energy and only 15 
to 16 per cent has been exploited so far. Through an 
integrated national energy plan if we can work out as to 
how we can switch over from one field of energy to 
another, the demand on oil front can be managed a little 
more eft'ectively. If that is managed, as we have projected 
in our long term conceptual plan, we can achieve self­
sufficiency by the end of this century." 
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He further added:-

"One of the obJectives of the ONGC is to achieve self-su15.­
dency. The demand f~ the crude or for the hydr!H:arbon 
will increase with the economic development of the coun­
try. Of course, it is very essential that'the country should 
have what we call an'inte'grated energy plan. So, in the 
long run you can put as one of the objectives to move! 
away from dependency on oil so that you can switch over 
to other sources of energy and economise the use of petro-
leum product and conse.rve petroleum product. Once that 
integrated plan is there, we will be able to achieve self­
sWJlcieocy even much earlier, because there will be 
demand management of the crude." 

4.16 During the course of examination of the Ministry, the Com­
fIlittee wanted to know whether the Government have worked out 
any Integrated Energy Policy covering the availability of oil, coal, 
hydel resources and their utilisation, the Ministry informed in a 
written reply that the Government of India (Cabinet Secretariat) 
set up an Advisory Board on Energy on 21st March, 1983. The Board 
was entrusted the task of formulating an integrated energy policy. 
It has already made several recommendations in September, 1983, 
and February, 1984. 

4.17 The Committee note that the production of crude oil increas­
ed from 10.5 million tonnes in 1980-@1 to 28.99 million tennes in 
19M-85. The demand for oil in the couutry increased froOl 22.26 
million tODDes to 40 million toones duJ'i.~ the same period. A re­
deeming feature has been that the ~rcentage of self-sufficiency has 
abo iacreaseld from 3!.54 in 1980-81 to 73 in 1984-85. The gap between 
the production and the total requirements is bridged by imports of 
crude oil f$m :the other countries. The total imports of crude oil 
during Sixth Five Year Plan wer~ of the order of Rs. 18,095 crores. 
During Seventh Five Year Plan also, there will be wide gap between 
the indigenous production and thel requirement. The Committee feel 
dismayed to (Jearn that as pel' ilie)pl'Ojeciious of .'the Sevent)) Fh'e 
Year Plan, at the end of· Seventh Plan the self-sufficiency ratio is 
likely to come down to 61 per cent from the present level of over 
70 per c.t. This would be on account of increase in demand being 
more than increase in the production. Thus, unless new sources of 
oil are discovered and exploited quicklY, the country's dependencY 
on imported oil will go up to alarminr levels. In such a situation, 
the country has little option except to locate and develop new fields 
unless there is no constraint of foreign ebtchange available for im- . 
ports. The (:ommittee. therefore, recommend that conce~ effort" 
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&bould be made to maintain at least the present level of the self-sum­
dency ratio in the demand and production Of oil if it is not possible to 

. improve it farther. 

4.18 Chairman, ONGC informed the Committee during evidence 
that country could· be self-reliant in the matter of oil aad related 
products by the end of this century . provided adequate resources 
were available for exploration! exploitation of hy«hoaubon resour­
ces. On the contrary, the Secretary, MiDMry of Petroleum and 
Natural Gas painted a very bleak picture Wore the Committee stat­
iag that since exploration of oil is a probabilistic exercise, it was not 
possiblrto indicate with any certainty that seH-sufficiency could be 
aehieved \\ithin II given time·frame. The Committee view with 
concern this lack of commitment on the part of the Ministry. 
Keeping in view the vital importance of availability of oil and oil 
products in the economy of the country, the Committee elXpect that 
the least the Government can do is to frame realistic targets to 
achieve st:llf-reliance in the matter of oil and related products and 
SOIiaebow provide the necessary resources for the realisation of these 
targets. They cannot absolve themselves of the responsibility by 
merely stating that oil ex,Iorlltion was a probabilistic exercise. It is 
110 doubt neeessary that such a decision can be taken only at the 
highest lelVel of the decision-makiag in the Government and the 
Committee would like the Ministry of Petroleum and Natural Gas to 
take this matter to the appropriate forum. 

4.19 The Committee's examination has also revealed' that the 
Government have not framed any integrated energy policy for the 
country taking into account all the energy sources like coal, hydel 
and other energy sectors. For this purpose, Government appointed 
an Advisory Body on Energy in March, 1983 for formulating an inte­
grated energy policy. It is stated to have! given several recommen­
dations in September, 1983 and February, 1984. The Committee re­
coDllDeDd that Government should examine. these recommendations 
early a~d place before Parliament and int~ted energy policy at the 
earliest. H 'Dece5sary, some high powered committee could be ap­
poiIIeed bavin!! ~me experts on it. The Committee would h"ke to be 
informed of the action taken in this regard. 



CHAPTER V 

RESEARCH AND DEVELOPMENT 

5.1 The research and development activities of ONGC are mainly 
conducted in their three ,research institutes, namely (i) KDM Insti­
tute of Petroleum Exploration (KDMIPE), Dehradun, (ii) Institute 
of Drilling Tcclmology (lDT), Dehradun and (iii) Institute of Reser­
voir ,Studies, Ahmedabad. ONGC is also in process of setting up addi­
tional two institutes viz, Institute of Petroleum Technology and the 
Institute of Engineering and Ocean Technology both at Panve1, 
Bombay. The estimated cost of setting up of these two new institu­
tions is Rs. 8 crores and Rs. 9.86 c.rores respectively and construction 
work was to begin in November, 1985. 

5.2' The Committee enquired about the main achievements of the 
research institutes during the last 3 years. ONGC stated in a written 
note as follows:-

. -' 

"The achievements during the last 3 years of KDMIPE & IDT 
are as under: 

KDMIPE 
Estimation of ;reserves for the oil and gas in Indian sedi­
mentary basins as on 1st Jan. for each year. Carried out 
basin & prospects evaluation in Category I & n basins. 
Prepared delineation plan for new discoveries. Carried 
out geological analysis; prepared exploration plan for each 
Sedimentary basin. The Institute haS developed Iledimen­
tation models for deltas, reefs and turbidites fan deposits; 
Developed computerised reserves resouree appraisal and 
exploration plamling model & software model for lecllllO­
economic appraisal Of p,rospects; 3D genetic simulation 
modelling' of Cambay basin was carried out . 

Carried 'Out Bio-stratigraphic and palaeo-environmental 
studies; geo-hisrory analysis, hiomatric analysis, the land­
'Sat imagery, photogeological studies of sedimentary basins. 

Carried out geo-chemical studies for various exploratory. 
wells, besides the regional geological studies for deep con­
tinental shelf margin of Bombay offshore Region; Identified 
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an indigenous corrosaion inhibitor suitable for wells for 
Bombay offshQJ."e. Developed methods for separation of 
sulphur compounds in crude oils. 

lOT 

A resolution photo inclinometer fOr recording inclination 
and azimuth within well bore has been developed, and 
seeking patents in other countries are in progress. 

A method has been developed far pre-stack suppression of 
marine mUltiples USing wave equation and mathematical 
model for secondary recovery of oil and applied to Bombay 
High field. 

Developed (i) a computer programme for gas distribution 
net wQJ."k system with compressors" regulators, (ii) com­
paction model and its software to determine and sedimen­
tation rate curves. 

Studies on water injection and stimulation job and PVT 
analYSis carried out; software programmes were developed 
for production response by cyclic stea:m injection which 
utilized transient flow as well as steady stale flow models. 
Studies on microbial degradation of crude oil were initiated 
to control oil spills. 

Prepared maps and dockets of orumore and offshore blocks 
in various serimentary basins, completed consultancy ser­
vices to Ceylon Petroleum Corporation Sri Lanka; A 
contract study on the Jurassic's of Abu Dhabi National Oil 
Company. 

Indepth study has been conducted on pore Pressure in 
Tripura, West Hengal, Krishna Godavari and Cachar area~. 

Methodology has been developed for predicting the pore 
preS'Sure while drilling. This will help in designing the 
casing policies for these areas. 

The Institute has synthesised mud cement additives and 
patents are being obtained for these. Eft'orts are also being 
made to commercialise these additives through private 
enterpreneurs. Five such chemicals have been synthe~ised. 

Presently these chemicals are being imported. 

(a) Idex-Substitute for imported Resinex. 

(b) Ferro Chrome Ligno-sulphonate-Substitute fOr imported 
FCLS. 
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(c) Substitute for imported water loss reducing agent 
Halad-9. 

(d) Substitute of imported cement retarder HR-12. 

(e) Substitute for imported friction reduce,r CFR-2. 

Designed Potassium Chloride-Potassium Lignite mud 
system for drilling high pressure wells in Rokhia. This 
was successfully used for drilling Rokhia well No.1 upto 
a depth of 4322 meters. 

Developed low weight foam cement for use in low pres­
sure rese,rvoir. 

Developed instrument for measuring wettability of shales. 

Has laid down standard specifications for eqUipment Ulled 
for drilling. 

In the Training Division a total of 415 Trainee Drillers 
have been imparted induction training and 562 officers of 
drilling discipline' have been imparted refresher courses. 

The rnstitute has prepared the following manuals: 

(i) Drilling Operations Manual 

(ii) Well Control hand book. 

(iii) Well ContrOl Instructions Manual 

(iv) H2S Safety Manual 

(v) Pore Pressure Detection Manual." 

5.3 In reply to a question about technological capability, ONGC 
has stated that during the last two decades, it has acquired consider­
able expertise in the field Of oil exploration. In so far as onshare oil 
exploration is concerned, ONGC has become more or less seU-sufll­
cient and has been conducting the activities on their own. However, 
ONGC has been availing foreign expertise in certain selected areas 
in order to update the indigenous technology and to draw upon the 
experience of fo.reign oil companies in these fields. In the field of off­
shore exploration also ONGC has gone a long way towards self­
su1liciency. However, in view of rapid developments in technology 
in this area, .ONGC has been going in for aSliistance from reputed 
foreign oil companies. 

5..4 During the course of the evidence of the representatives of 
ONGe, ~ Committee pointed out that one of the key objectives of 
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ONGC was to achieve self-reliaJice in technology and wanted to know 
as to what extent this objective had been achieved by ONGC so far. 
Chairman, ONGC stated as follows:-

"To achieve this we have three institutions ... We are setting 
up two more institutes for which nucleous has already been 
set up ... We have more than twenty years' experience, we 
have a very large number of highly trained and eminent 
geo-scientists and engineers. We will continue to update 
our technology. We carry out what we call a'status report 
on technology every year which enables US to find out 
the gap between us and the outside the world and we 
continue to interact with various organisations both on 
the western side and eastern side and continue to get 
their assistance to fill up those technological gaps. We also 
export our technology to some of the neighbouring coun­
tries. So, it is a continuous process. No count.ry can say 
it is totally self-reliant because all the time some of the 
technologies are getting developed." 

5.5 Explaining it further ONGC stated in a wri'.ten note as 
follows:-

"Self-reliance ill teclmology:-Upgradation and or self reli­
ance in technology is a con inuous process and ONGC 
has been striving hard to update and get the best tech­
nology available in the World. This has been accompli­
shed through interu.ive training and association of our 
technical perllOJlnel within :he country and abroad with 
foreign companies of repute. ONGC has today develop­
ed sufficient R&D back up to help bridge the technologi­
cal gap. ONGCs institutes are engaged in adaptative 
R&D to meet 'he current need of operations and will be 
able to gradually t,lke up the high technology jobs itself. 

Technological gaps in each operational area have been identi­
fied. The information on latest technologies are 
gathered hy our scientis's through the best literatures 
available and attending intemllltional seminars and 
conferences. 

ONGC is also in the process of entering into Memorandum 
of Untlerstandin2 with several oil comDani~ of repute, 
the World over for exchange of the lates! devetopment~ 
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ill the fields of oil exploration and production. Colla­
borative research efforts are made with various univer­
sities and institutes of repute. 

To further s.rengthen R&D and bridge the technological gap .. 
two more institutes, namely, Institute of Production 
Technology and Institute of Engineering and Ocean 
Technology are being set up. 

ONGC has been able to export its technology to neighbouring 
developing l'oWltries i.e. Abu Dhabi, Iraq, Tanzania~ 
Sri Lanka." 

5.6 Asked about the need for engaging a number of foreign com­
panies for consultancy services, etc. Chairman, ONGC stated during 
evidence as follows:-

"One method that we h'lVe been following is that 80 per cent 
of our work in the R&D should be immedia~ely useful 
to the regions in which the institutes are located. They 
are going to work as profit centres. Now, no country 
is self-reliant in technology. Somewhere or the other 
in the world :,'ou will find a load coming up. We also 
prepare state-of-the-art reports in each Institute to find 
out the technology gap between us and others. We try 
10 take a deliberate decision as to how to fill up that 
rap. Sometimes, we collaborate with some companies. 

sometimes individuals. We keep on sending our people 
and invite foreign experts through UNDP and others and 

interact to fill up technology gap. But I can say that we 
are as good as an body else in the world. Our limitation 
is that we are unable to get inputs from foreign countries 
fast enough. For example. the computer ordered by us 
in November, 1984-actually indented for in July, 
1982-has not been released bv the American Govern-
ment so far." . 

5.7 Asked about the system of interac'ion and collaboration 
between ONGC and foreiJ!n companies in respect of technology for 
!;urvey & exploration, ONGC stated in a written note as fonows:-

"When forej~n comflanies are awarded contract for survey 
work. ONC',c ~cien+ists are associated both during the 
data acquisition and data processing stages. Continuous 
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inter-action is established between the operators and th. 
ONGC officers working in that area. These help the 
ONGC officers to understand the methodology and 
technology utilised by the comparues." 

5.8 Enquired .tbout the forums on which Indian and foreign 
.experts meet, ONGC replied: 

"International confcrenceslsymposiaiseminarslWorkshops are· 
some of the forum where ilndian and foreign experts meet. 
An Indo-Soviet colIaborative project for seismic surveys 
in West Bengal bas been in operation since 1982 and 
there is also an exclusive Soviet seismic party working 
there. The Indian and USSR scientists are· intiinately 
associated in the acquisition of the data and also during 
the timr when the data are processed and interpreted in 
USSR. The interpretation reports are subsequently 
discussed :11 joint meetings conducted in India. There 
are also Russian experts working on specific interpreta­
tion projects in West Bengal, Assam and Western Region 
in which Indian Scientists are associated. The progress 
of their wC'rk ;s constantly reviewed and discussed in 

periodical meetings. Similarly the contract for develOp­
ment of Bombay High with CFP of France provided an 
opportunity to :1 brge number of Indian and French 
expert~ to meet" 

5.9 In this connecticn, Chairman, ONGC also stated during 
evidence:-

"We are going to have a memorandum of understanding and 
we wiI continue to have interactions in certain areas 
like horizontal drilling, productions of heavy Oil, upgra­
dation of heavy oil~, drilling in deeper waters, enhanced 
oil recovery techniques etc." 

5.10 In reply to a specific question of the Committee-whether 
)~etting of consultal~cy ~erviccs from foreign companies W8.'1 due to 
inadequacy of R&D facilitie~ at ONGC, Chairman, ONGC statecl:-

'1t is 110t hecause of that. Take for example the enhanced 
oil recovery technique. Those techniques have not been. 
fully developed anywhere in the world and we have 
initiated nine pilot schemes in that area. We are putting 
in a lot of efiort as compared to others." 
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5.11 About the capability of its R&D units, ONGC $0 stated in 
a IlOle as follQws:~ 

'1&..s '{result cf the sustained R&D efforts, today ONGC has a 
high degree' of expertise, profesSional competence and in 
hOUse'capabilities to carry out JOOst of its operations 
indel'endently. The organisations also has necessary 
infrastructure available for undertaking' exploration 
ventures, " job - contracts 'and consultancy services in 
variou~ fields of exploration and explanation of its own 
and jointly in third world countries." 

5.12 The Committee also wanted to know whether ONGC had 
.any:association with universities and institutions for technical educa­
tion. Chairman, ONGC stated during evidence as foUows:-

"This is a very good point Sir. We have very close inleraction 
, not only for training but also we are trying to form out 

R&D work there. We have closer interaction between 
ONGC as an industry ,with educational institutionS. 
We have very close collaboration with the Dhanbad 
School of l\~iIKs, with Roorkey University, with llT 
Bombay and Ill' Madras and recently I have Written to 
a large number of Vice-Chancellors of university and 
scientific bodies for a workshop which will be held 
either on 14th or 19th~ovember. Jt is only to bave 
more interaction with' these ¢ucational institutiOns both 
for training as wen as for R&D work." 

5.13 In reply to an another question, Chairman ONGC also in­
fonned the Committee during evidenCe that they were setting up 
regional laboratories for quicker processing facilities. He added:-

''We have conducted <: s~udy two' and a half years back about 
~etting 1JP of legional centres and we are going to make 
,an investment cf . approximately Rs. 300 crores on the 
~horatories being set up in the regions." 

5.14 On being asked by the Cominittee whether in addition to 
'Setting up of regional laboratories was any attempt made to decen­
iralise the" training programme to cover larger manpower of ONGC, 
Member (PersQRDeI) 'of· 0NGC stated:-

''We have already done this by locating the 
,Institute, one each in Nazira. Baroda 

1585 LS---6 

staff training 
and Bombay. 
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Earlier, there wa!> only one training institute in Dehradun. 
and We had no training taclllues or our staff t¥re be-
cause it was mrunly used for executIve development and 
for the staff training we have now located three institutes 
and fourth is being contemplated in Kakinada. Th$ 
iInstitute of Pf('duction Technology and the Institute of 
Ocean Engineering Technology both are located ia 
Panvel, Bombay .~. 

5.15 During the course of examination of the Ministry, the Com­
mittee wanted to know the views of the Ministry in regard to level ot 
technology advancement in R&D units of ONGC. Secretary, Minis­
try of Petroleum and Natun~l Gas stated as follows:-

"We have set up a number of Institutes-Institute of Reservoir 
Studies, Institute of Drilling Technology, etc. and we are 
building up institutions by getting the best available 
assistatance and technology transfer from outside. Our 
own people are getting trained better and better in these 
institutes. The quality of these institutes has been very 
well commented upon even by foreigners. Our ,eople­
are uptodate." 

5.16 The Committee further enquired whether Ministry had any 
monitoring group or machinery for ascertaining the leve1 of technology 
for survey and exploration available in the country and to what extent 
it was necessary to obtain from other countries. Secretary, Ministry of 
Petroleum and Natural Gas stated as follows:-

+-

"We have an Advisory Committee of different scientists set up 
by the Ministry consisting of exploration experts in the 
country. ONGC is getting the best available technology 
in the world. For instance, in Bombay High. they have 
got the be~t experts in the world from a French Com­
pany to advise them on reservoir study of Bombay High." 

5.17 In reply to a qu('stion whether ONGC was in a position to: 
acquire best technology :lVuilable in the world, the witness replied: 

"ONGC ;may not have in their organisations today the tech­
nology but they certainly knew where the uptodate tech­
nology is available in the world." 



77 

-5.18 The Committee further wanted to know whether foreign 
companies were' agreeable to part with their latest tecimology, Sec­
retary, Ministry of Petroleum and Natural Gas stated:-

"There are certain techniques which are not available for pur-
chase. If there are such techniques which are not available 
for purchase, there is nothing we can do about it. What-: 
ever, technology is available for purchase, we got the best." 

5.19 On being asked by the Committee whether the Ministry ensure 
that ONGC gets the latest technology from foreign companies, 
Secretary ~tated:-

"The technology employed for onshore is dille rent from that of 
offshore. ONGC has been given the facility of importing 
latest equipment and latest technology, of course, subject 
to availability. But technology i~ one thing and technique 
is another. That is why, we want foreign companies to 
come and explore with us. The basic reason is to supple­
ment the efforts of oil India and ONGC and thereby get 
not only latest technology but also the techniques of explo_ 
ration." 

5.20 The Committee enquired about the annual budget of ONGC 
earmarked for R&D activities. ONGC stated in a written reply that 1.9 
per cent of the total approved Seventh Plan outlay has been earmarked 
for R&D activities of the Commission. -

5.21 During the course of evidence of the representatives of the 
Ministry, the Committee pointed out that the money allocated for R&D 
programme was 'less. Aslced about the views of the Ministry in this 
regard, Secretary, Ministry of Petroleum and Natural Gas stated:-

"It is a question of resources available to the.ONGe." 

He further added:~ 

"We have totilke into account the share of R&D and explora­
tion. We cannot have one at the cost of the other. The 
inter se allocation between R&D and prcduction has to be 
done by the ONGC. We leave it to them to how much 
they want for R&D and how much for exploration. If they 
themselves want to spend. more on R&D than on explora­
tion,- it is· for them. But we think that while provision 
should be made for R&D, sufficient provision should also 
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be there for ext:Y0/8-~n activities so that we would ~ !'bIe 
to keep pace with· the technol0$ical deve1opmen,ts lnthe 
field." 

5.22 The Committee also wanted to know the money spent on im-
port of tocltalcal consultancy, machinery, spares, rigs, computers, etc. 
tor survoy and cltploration activities during the years 1982-83, 1983-84 
and 1984-85. ONGC replied in a written note as follows:-

"Separate foreign exchange figures for survey and exploration 
activities are npt maintained, ~ tc)tal foreign e~a,ngc 
e~penditure during the last 3 years was as fonows:-

(R •. in crores) 

---------- ------------
~~../l3 

'9B3-84 

'~4-85 

920 

982 

5.23 In ili.~ ~ion, ~ber (Fin~e) of ONGC also stated 
4uriag evidence:-

"We do not keep figures on the basis of specifications relating 
to survey and exploration activities but on an overall basis. 
So, it would not be possjble to bifurcate Or break down 
those figures." 

5.24 The research and demol'meat adi~ qf ONGC are JUialy 
conducted in their three institutes, viz. (i) KDM Institute of Petroleum 
.,Iorado, Delaradun, (ii) lnatitute of drilling T~lmology, Dehra­
.. and (Ii) IA!ItiRde of Rt"SeI'V8ir Studies, Abmedabad, ONGC is Mio 
in the process of lIettiug up two additict.ual iDstitutes viz. Institute of 
Petroleum Tedmology an. Institute of Engineering and Ocean Tech­
nology bo.th lit Panv,el, Bop1b,ay at the cost of Rs. 8 crores and Rs. 1t.86 
uores respectively. The co,ustruction work for these institutions was 
to begin in November, 1985. The Committee rl\:Co~eJ,ld .t~t ONGC 
should adhere to the original schedule for completion of these insti­
tutions so that eost over-runs c.ased by delay insetting up .the insti­
tute could be avoidecl. They need haJ:clly st,rellS the need for monitor­
lag the project schedules on regular basis for timely completion of 
these i,Mtitutes. 

5.25 The Cpqunlttee have ~ iDfo~ by O~GC ~at they have 
acqoi~ ~erab1e,expertise in. the ~rA. 0\1 exploration. 10 so 
far as on shore oil explora~ is concerned, ONGC has become more 
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Ok' _ seIf .... ,ttUt smd .. betb CoD~CtfDg ~ actirilk$ OIl dleir ow ... 
Hewh'er, ONGC bas beeil availiag of fo~ expciUse in certIIiD sded­
etI ib'eas in order to update the iDdigeIlouS tedmoIogy aod to draw upoa 
the experience of foreign oil companies in these fields. In the field of 
oft'-shore ~1oratiOD also, ONGC is ~ ~ have &UDe • IoDg way 
towards seIf-suflicienC)'. However, in view of rapid developuaellts ill 
technology in tbi$ area. ONGC bas bee&lt .... ia ter 'stace .... 
repUted fore .. on companies. ONGC is aIIo II"epOrted to bave icJeIUi. 
tied :die teclmol~ ,ppi in eada ~aI' .. ea. 'The &eqtIisitioIl ., 
laNst teclmology for fiUing up &be PP8 is done willi ~ ib.ter-
action with foreign cctDIp8Dies du"ouI!h &raiDiDg amd • MiOCMiaD of 
technical perS8llDel, Q1tematioaal cg~enceslsymposial§eDlinarsi 
workshops within the country aDd abroad. The Committee rel'QM­
mend that further efforts should be made for ab..-ptioo of latest 
technology in ONGC in the field of survey; exploration and produc­
tion of oil, which is very essential for achieving the goal of self·suffi­
ciency in oil and related I'roduds in the country. 

5.26 Even though ONGC has been maintaining that their technolo­
gy 1I'iIs Comparable to foreign companies and they were 'DellI' the goal 
of seU-reJiance in this field the Committee are dismayed to Jeamthat 
t!lf" foreign exchange spent by ONGC has been increasing year after 
year. Foreigll exchange outgo on account of ONGC'~activities increas­
ed from Rs. 920 crores in 1982-83 to Rs. 1189 crores in 1984-85. The 
Committee feel that more efforts are needed to indigenise all sorts of 
technology and tools for exploration ~d exploitation of hydrocarbon 
resources in the country so as to minimise the outgo of much nt"cded 
foreign exchange. Vigorous efforts by R&D and therefore called for. 

S.27 The Committee were informed by Chairman, ONGC that 
ONGC has been able to export its technology to neighbouring develop­
ing countries i.e. Abu Dhabi, Iraq, Tanzania and Sri Lanka. The CODl­
mittee appreciate that this is a step in ithe right direction. The Com­
miUee need hardly em~ that the exports of technology to odter 
countries should be augmCJllted to eam the foreign exchange and 
efforts should be made to achieve break-even point in balance of pay­
ments so far as ONGC's imports and exports are concerned. 

S.18 The CommiUee Dote that oaIy 1.9 per cent of ONGC's ap­
proved outlay of Seventh Five Year Plan has been eannarked for 
B&D activities. Since ONGC is a premier institution in the field of 
exploration ~d exploitation of hydrocarbon resources in the coun~, 
the Committee are of the view that sanctioned funds for R&D acti-
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'riDes are iDadequate 8IId importaDe of RId) developmeat ...... 
not be lost sight ot They, therefore, recommead that ways and 
means should be found· to muease the funds for R&D activities of 
ONGC. 

5.29 Tile Committee are IIIUprised to Imow tIIat ONGC dol not 
maintain separate figures of foreign exchange expenditure incurred on 
import of teclmical COIIIIIIItacY, lIIllCbmery, spares, • etc. reqaired for 
survey and exploration activities. The Committee feel that such statis-
1ics are nedSSaij to kDow the emut of yearly dependence of ONGC on 
foreign eountries 1ft the field of tedmology for survey and exploration 
and the Committee, therefore, recommend that ONGC should maintain 
aD ac:eouut of foreign exeballge expenditure under diIIerent beads and 
it sbonld aho be dearly bIougbt out in the annual reports of ONGC 
so as to enable the Parlillment and pobJk to have &CCe!il!I to die vital 
fac:ts. 

NEW DELHI 

August 18, 1986. 
Sravana 28,1908 (Saka) 

K. RAMAMURTHY, 

Chairman, 
Committee on Public Undertakings 



APPENDIX. 

Sta.tement of Conclusions/Recommendations of the Committee as 
Publie undertakings contained i.n the Report. 

S. Reference to 
No. Para No. 

in the Report 

1 2 

J 1.11 

Conclusions / Recommendations 

• 
3 

-------- - ._---
The Committee note that in terms of Bureau 

of Public Enterprises guidelines issued in 1970, 
1979 and 1983 each public undertaking was 
requireLi to formulate with ~he specific approval 
of the administrative Ministry, a statement of 
objectives and obligations whidhshould inter 
aiia, lay down the broad principles for determin­
ing the precise financial and economic obligations 
of the undertakings in the matter of creation of 
various reserves, responsibility of self-financing, 
the anticipated return on capital employed etc. 
However, the Committee ·find that Ministry of 
Petroleum asked the undertakings under their 
?dmlnistrative control to frame their objectives 
only in Jt'ne, 1983. No ,action seems to have 
been taken on the guidelines issued by BPE 
earlier in ] 970 and 1979. This is highly regret­
table. Taking note of the statement made by 
the Petroleum Secretary that corporate Plans of 
all the undertakings under his M'mistry would be 
finalised in about three months, the Committee 
would like to be infonned whether aU the under­
takings under the administrative control of Minis­
try of Petroleum have since fonnutated their 
micro objectives in terms of the BPE guidelines. 

1.12 The Committee do not find any iu~tificatioD 
in the renlv given bv ONGC to the Ministrv in 
July and October 1983 that tbey need not frame 

--------.--------------
III 
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tt~ir Qbj~ves as their objectives ~e siven in. 
the. preamble to ONGC Act, and, tbeirfunctions 
as mentioned in Section 14 of the ONGC Act 
1959 were the objectives, The 'Committee n~ 
hardly point out that the functions and objectives 
mentIOned in ONGC Act. are worded rather too 
generally while objectives and obligations to be 
framed under BPE guidelines are required to 
spell out specifically the broad principles for 
creation of various reserves, responsibility of self­
financing, the anticipated return on capital em­
ployed and other matters. These objectives 
whein clearly spelt OUt provide basic parameten 
ior eV:lluating the performance of the under­
takings and taking timely remedial measures, 
wherever J:('cessary. The Committee would like 
that the micro objectives of ONGC should be 
clearly spell out and laid before Parliament 
within three months . 

.s 1.tS The Committee note that even though the 
Bureau of Public Enterprises had issued guide­
lines as far back as in 1974 to the effect that 
each Undertaking was required to prepare- a Cor­
porate. Plan with formal ratification/approval by 
the :tdmitristfative Ministry, the Ministry of 
Petroleum' undertook to pursue the matters only 
'3fter the Committee on Public Undertakings 

. (19«3.84) 'had brought out in their 91st Report 
on Bharat' 'Petrolelmi Corporation Ltd, that oil 

, '(:tunp1tllies bad no uniform approach to corporate 
plSlf and Ilad'recOmmended that all undertakings 
~houldpre)Jlll"etheif Corporate Plans with formal 
tatifica1ion/approval by the Ministry. The Com­
mittee are unhappy.to find that ,even after a 
}~p~e cf ,about tw9 years, the Corporate Plans of 
ino~t PI. ~he ~ndert~ngs iQcluding ONGC are 

. yet 'to be finaliSed. The Committee would urge 
that Ministry of Petroleum should fix responsi­
bility for this -sorry state of affairs. The Com-
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83 

3 

1Dittee mU&l stress onCe again that Corporate. 
Plans of all undertakings under their admini'stra­
live control must· be finalised without further 
d~Ja)' :Is tbey feel . that this would not only help 
individual undertaking to -achieve their long term 
objeCth'eSbut also the Ministry would have an 
overall view of the production and requirements 
of petroleum and related products in tlie 
l'ountry, 

4 L 14 ~he Corporate Plan for ONGC, the details 
for which were reportedly being worked out 
should be finalised early and laid before Parlia­
ment immediately and in any caSe before the end 
of 1986. 

5 2.23 The Committee find that actual staff strength 
at ONGC Head Office increased from i 826 in 
198 I to 2!'30 in 1985. ONGC has stated that 
on ae,ount of expanding exploration and exploi­
talion activities there has been corresponding in­
crease in work relating to planning budgeting, 
control,etc. at Head Office. The Committee 
~'ere also informed that as a result of implemen­
tation of reorganisation scheme efforts were 

. hCi11g made to shift many ,Persons from Head 
Office to regions where operational activities 
were increasing and there was possibility of re­
ducing the manpower at Head Office by 30 per 
cent. According to the Committee, this is a step 
in the·.right direction and ONGC should com­
plete this exercise as early as possible. 

6 2.24 , The Conuni'~ee note that ONGC had appoin­
ted Mis. Fpundation for brganisation Research, 
'(F9RE) a~ consi.l1tants to give an objective and 
independent assessment of total manpower re-

'~~tiireinents/norms in the Commission. The 110-

port of the consultants 'was still awaited. The 
Committee recODlmend that since the total staff 
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~trength of ONGC, is over 40,000, the deploy­
ment of the staff strength in various field areas/ 
Head office should be in such a manner as to 
ensure optimal utilisation of manpower resources. 
Th;! Committee would also watch with interest 
the outcome of the recommendations of the con­
sultants and the action taken by ONGC on their 
report. 

The Committee's examination of establish­
ment overheads of Head Office of ONGC has 
revealed that there has been manifold increase in 
wage bill, maintenance expenses and other esta­
blishment expenses including travelling allow­
ance during 1980-81 to 1984-85. The wage bill 
increased from Rs. 3.23 crores in 1980-81 to 
Rs. 8.24 crores in 1984-85. The maintenance 
expenses increased from Rs. 0.11 crores in 
1980-Rl to Rs. 0.50 crores in 1984-85. Simi­
larly, other establishment expenses including 
travelling allowance increased from Rs. 1.03 
crores ill 1980-81 to Rs. 4.16 crores in 1984-85. 
The Committee are concerned to note that there 
has been a four fold increase in the establishment 
expenses over a period of 5 years. The Com­
mittee desire that this abnonnal increace in the 
establishment expenses should be critically ana­
ly~ed with a view to effect economy. 

2.26 ONGC paid overtime allowance to the tune 
of Rs. 4.03 lakhs, 5.06 lakhs, 6.9 lakhs, 6.32 
lakhs and Rs. 7.77 lakhs during the years 1981 
to 1985 year-wise. The Committee feel concern­
ed over the steady increase in the payments of 
over-time allowance particularly in view of the 
fact that ONGC itself feel that manpower strength 
at Head Office 'was more than the requirements 
and about 30 per cent of the total staff wa~ beinl! 
~hifted to the regions/operational areas with a 
view to ensure proper utilisation of manpower. 
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Chairman, ONGC was candid in his admission 
~hat overtime has to be cut down. The Com­
mittee waulC. like to be informed about the con­
crete measures taken and results achieved in this· 
direction. The Committee also recommend 
that as agreed to by the Chairman, during evi­
dence, ONGC should introduce immediately a 
suitable incentive scheme for increasing the 
productivity of manpower in the organisatiOn. 

At present ONGC and Oil India Ltd. are 
the two national agencies engaged in explora~ 
tion and exploitation of hydrocarbon resourses 
in the country. Under the Petroleum and Natu-

ral Gas Rules, 1959, the agencies engaged in 
exploration and expk'itation of hydrocarbon re­
sources have to take Petroleum Exploration Li­
cences (PEL) from the Government. Thus the 
Government can, through the procedure f)f giv­
ing petroleum exploration licences, demarcate 

area~ for exploration between the two agencies 
in a systematic way to avoid overlapping or 
duplication of efforts. However, no effort seems 
to have been made by the Government to allo­
cate specific areas to the two agencies in a ra­
tional manner. 

The Committee were surprised to find that 
Oil India Ltd. had been permitted by the Gov­
ernment to take up exploratory drilling for oil 
in the off-shore areas of Andaman and Nicobar 
Islands, where ONGC had already done consi­
derllble survey work. Similarly in Rajasthan 
and other areas both ONGC and OIL are car­
rying out survey and exploration activities. The 
working of two national agencies in the same 

area cannot be conducive to optional utilisation of 
limited national resources. When two agencies 
operate in the same area using the same type ci 
equipment there is always wasteful movement of 
machinery and equipment and even the infrut-

-------------------_._-----
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ructural facilitis have UJl&voidably to be dupli­
cated. The Committee feel that with a view 
to optimise utilisation of scare national resources, 

the two agencies should not be allowed to work 
in the same basin. As far as possible the work 
relating to survey and exploration should be aJ.. 

Ioca:ed to ONGC Be OIL in separate basins. 

11 3.23 The Committee are constrained to note that 
even though Member (Exploratiin) of ONGC 
is on the Board of Oil India Ltd. no meaningful 

CoordinatiOn exists between the tWoaational a'gen­
cie~. Tramfer of technotogy between ONGC 
and OIL is done basically on commercial lines. 

Even the communication satellite facilities are 
neit being shared by theSe two companies. At 
prC!!ottt there is no COOrdination Committee to 
CO(Irdinate theaetivities of ONGC and· OIL. 
The Comtnitteefeel 1hat coordination between 
the twO is a must m the national interest and 
accordingly TeCOtnftlCIld that there should be a 
Coordination Committee baving representatives 
of Ministry of Petroleum and Natural Gas, 
ONGC and OIL to ensure better coordination 
<'ff the activities 'of these two agencies and ex­
chepge of ideas for proper exploration and ex­
ploitation of hydrocarbon resources in the coun­
try. 

12 3.24 From the information made available to the 
Committee, it is seen that the Minister of Petro­
'leutt in one of me performance review meetings 
mentioned that ONGC and Oil India Ltd. were 
"being maintained as separate undertakings for 
oil eJliploration with a view to ensure competition 
between the two. The Committee were, how­
ever, 'surprised to know from the Secretary, Mi­
nistry of Petroleum and Natural Gas that at pre­
seat it was 'not ])()ssJ"bIe to compare the perform-

IInce of ONGC iwth OIL as no objective para­
meters have been ~lved so far to make a com­
parative study of tlleperlormance of ONGC and 
OlL. The Committee are of the view that such 
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cOmparative eval,uation would be useful to both 
theor~im.isatiofiS' a1I.d hence, suitable parameters 
sMuldbe evolved Without any further loss of 
time for proper comparison and evaluation. t 

The Committee have been informed that 
based on age of sediJDents and other geolo­
gical elements, it has been possible to 

idc:ntitr 26 sedimentary' basins in the country. 
These together occupy a surface area of about 1.72 

millions sq. kms. of which about 0.38 million 
sq. kms. lie offshore. Of these 26 basins, 5 
contain rocks more than a thousand million years 
old. They are, therefore, not considered to be 

prospective, The remaining 21 basins have been 
categorised under four categories VIZ: (i) prOved 
petr~liferous basins with commercial production 
of hydrocarbons, (ii) basins with known occur­
ence of hydrOcarbons but from which no com-

mercial production has yet been established, 
(iii) basins in which significant shows of hydro­
carbons have not yet 'been found but which on 
general geological considerations are considered 
to'be prosPective and (iv) poorly explored fron-

tier basin:; with uncertain propsects but which on 
anal~gy with geologically' similar hydrocarbons 
prodlldng' basis of' the world may be pros­
pel'live, 1 he Committee find that out of 
26 st'dimentary' basins only 3 basins falling 
in ::atl'gory J have been extensively ex­
plored, Another 10 basins falling in catego­
ries II & m, which were considered of imme­
, diate int';"est have been qUeen up for hydrocar-
bon exploration. The rest of the 13 basins 
,remain completely unexplored or are very poorly 
explored. The exploratory effort has thus been 
restricted to some selected basins where hydro­
C<\l"bons had been discovered and warranted in­
tensive exploration. Such a selective approach 
1'Vas perhaps justified in the context of the oil 
'l1'is.es .faced in early senventies when the produc-

--------------- -, ---
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tion of indigenous crude was an overriding pri-
ority. The situation has now undergone a change 
and there is need for adopting an aggressive 
strategy for accelerated exploration of all the 
basins with a view to locate and develop new 
oil and gas resources. The aim of oil explora­
tion efforts now should be not only to discover 
oil accumulations but also to establish that a 
certain basin or its part has no commercial oil 
potential. This would imply that each sedimen­
tary basin should be methodically examined for 
which suitable strategy may have to be thought 
of. 

The sedimentary basins were identified by 
the Geological Survey of India from 1858 on­
wards and the last basin was identified in 1920. 
The Committee have been informed that with 

the challge of technology some areas need to be 
re-surveyed. The Committee are surprised to 
learn from ChaiIJllan, ONGC that systematic 
resu.rvey would not be completed even within 
next 20 years if there were some changes in 
technology or the resource constraint was there~ 
As some basins were c4mtarcated more than 100 
years ago and the tecHnology of seismic surveys 

has navanced considerably the Committee feel 
that it should be possible to find ways and means 
to re-survey in a phased manner the whole coun­
try systematically with a view to establish con­
elusively with the help of the latest technology 
that there is no other sedimentary basin of inte­
rest. 

The basic objective of exploration is to COIl-

vert potential hydrocarbon resources into proven 
inplace geological reserves. According to 
ONGC, the total prognosticated hydrocarbon 
resources in the country as on 1-1-1985 
were 15.39 billion tonnes. As against this 
only 3.651 billion tonnes have been con-

verted into inplace beological reserves 
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of hydrocarbons (i.e. oil and oil equivalent of 
gas). Thus less than 25 per cent of India's ulti­
mate theoretical oil and gas potential has heeD 
counted as proven. India is thus grossly under-· 
explored fer oil and gas. The Chairman, ONGC' 
stated l:lefore the Committee that they have yet 
to carry out 75 per cent of the work and the 
task involved was tremendous. The Committee 
are also informed that as a result of increase in 
exploratory efforts the ratio of geological inplace 
reserves would increase to 33 per cent at the end 
ot Seventh Five Year Plan as against the present 
ratio of 23 per cent, The Committee feel that 
there is a need for further increasing the explo­
ratory efforts to augment the prognosticated hy­
drocarbon resources as well as inplace geological 
reserves of hydrocarbons and to keep a scientific 
ratio between the two. For this, the Committee 
would recommend that a time bound programme 
lihould be chalked out for all the basins and pro­
gress of work should be monitored on regular 
basis. 

16 3.58, With the recent steep fal! in oil prices in 
international market the exploration strategy 
has to be reviewed. The Committee feel 
that (,pm IOn may be divided On whether 
production should be stepped up in a 
situation where imported oil is cheap but 

there can be no two opinions on the need for 
sustained exploration. As pointed out by the 
Chairman, ONGC the prices of services and ma­
terials for the oil sector have come down consi­
derably and in some cases the prices were as low 
as 50 per cent. This was, thereiore, the best 
time to carry out exploration at the lowest cost. 

The Committee desire that the entire strategy for 
exploration should be reviewed in its proper pers­
pective and efforts to locate and develop new oil 
and gas reserves should be maximised in the cur­
rent plan period so that there will be an increase 
in domestic availability at the start of the next 
pl~. 

---------
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17 3.65 The 5tatist,ics of the actual work done, by 
ONGC {tuling the last 25 years of its existence, 

in the matter of survey and exploration for oil in 
the, country, do not at all make an impressive 
reading. This is particularly so when consider­
edin the context of the vastness of the area to 
be ~overed and· the resources employed. As ad­
mitted by the Chairman, ONGC only 25 per cent 
of the work has so far been done and 75 per 

cent of the work is yet to be accomplished. It is 
difficult to visualise how mucI! time will be re­
quired to ~otnplete the entire work. The Com­
mittee cannot but emphasize the need for acce­
lerating the exploration activities of ONGC so 
that the stupendous task ahead could be com-

pleted within the shortest pOssible time. There is 
no gainsaying the fact that for acceleration . of 
the activities of ONGC' adequate resources will 
have to be mobilised. There is also an immedi­
ate need to critically analyse the exploratory 

ellort durinr the current plan for formulating 
future ('xploration strategy. 

'18 3.66 It is gratifying to note that the success ratio 
of exploratory efforts of ONGC compared well 
wit~ the international average. Against the 
international average of 1 to 5 ONGC has been 
able to achieve a success ratio of 1 to 3. There 
arc however a number of co1JOtries whose suc­
cess ratio is much better than that achieved bv 
ONGC. Hence the effort should be to emulat~ 
the' performance Or th~ countries who have done 
better. The CommIttee wish that ONGC should 
take advantage <If the latest technology and put 

in more cone<:rted effor-·s in future to improve 
upon their own achievements. 

19 3.76 It is a matter of concern to note that the 
achievements of ONOC during the Sixth Plan 
period were considerably below the planne::l tar­
gets. There have been slippages in practically 
all the ma.ior a6tivities like surveys. exploratory 

---------------------
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drilling, development drilling and production of 
crude and gas. As a result of this the total ex­
penditure on survey and ex.ploration activities 
during the 6th Five Year Plan was Rs. 1312 
crores against the allocation of Rs. 1473.12 
crores. Thus an amount of Rs. 161 crores re­
mained unutilised. This sounds a little ironical 
because on the one hand there is a prolonged 
tussle between ONGC and the Planning Com­
mission for allotment of more resources and 011 

the other ONGC is unable to fully utilise what­
ever is sanctioned. The Committee cannot but 
emphasise that the targets for which adequate 
budgetary provisions have been made should be 
kept up and met at all costs. ,In this context, 
the Committee will like to emphasise that the 
financial procedures which lead delay in release 
of amounts sanctioned should be reviewed and 
streamlined. The Committee would also lIke 
ONGC to learn lessons from their past ex.perience 
and s~e to it that the targets set down for the 
Seventh Plan are fully achieved 'ind the funds 

allotted therefor do not remain unutilised and 
lapse. 

20 3.;7 It has been stated that the two main cons-
traints which still inhibit ONG~ in realising its 
plan targets are land acquisition problems and 
di.fficulty in driIIing in deeper depths. The prob­
lem regarding land acquisition has been dealt 
with in the 8th Report of the Committee (1985-
86) On Oil & Natural Gas Commission (Organi­
sational Structure and Project Clearance). As 
regards the problem regarding drilling in deeper 
depths, the Committee recommend that efforts 
should be made in R&D institutions of ONGC 
to overcome this problem and all out efforts 
should be made to achieve the target set for ex­
ploration and production. 

21 3.8~ . ·The Committee find that in the matter of off-
shore surveys also the drilling meterage has come 

1585 LS-4. 
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40wn cnnsiderably in the last 3 years. From 
27,231 line kms. in )982-83, it has come down 

to 23,444 line kms. in 1984-85. '!'he position 
was particularly bad in 1983-84 when the total 
meterage was only 19,874 line kms. According 
to ONGC this was the result of a deliberate 
policy to reduce the quantum of work as data 
collected earlier was still to be processed and 
there was a backlog of seismic data to the tune 
of 34,190 line kms. ONGC could not put for­
ward any valid reason for the reduction in the 
quantum of work except the decison of the 
Defence Ministry to impose a total ban on 
~ending data from 'sensitive' areas abroad for 
processing. The Commi:tee feel that this is not 
a !;ufficient ground for reducing off-shore survey 
work particularly in view of the fact that after 
the c_iscovcry of Bombay High off-shore in 1975, 
no major discovery had been found in off=shore 
areas. The Committee find that one of the rea­
sons givrn for the backlog of seismic data was 
the non·mrival of large capacity computer from 
USA. The proposal or large size computer was 
upprovcd l~y Government in August. 1983 at a 
cost of Rs. 43.64 crores. As per the schedule. 
the computer should have been installed by mid 
1985. Even though the building was ready, ex­
porters have not been granted a licence by USA 
Government so far. The Committee were in­
formed that the matter was being pursnsed by 
the Minisl,:' of External Affairs. The Committee 
are cf the view that the matter should be taken 
up at tile highest level so that a final view Could 
be taken on the possibility of . acquirffig large 
('ompuler from USA and some alternate arrange­
men's could be 'thought of to meet the urgent 
re(Htiremellt~ of ONGC tf final response from 
USA was negative. 
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The interpretation of the data already gather­
ed is an area in which the ComIDlttee feel that 
substantial improvement is needed and must be 
accelerated. The Committee would suggest that 
the backlog in respect of the processing of data 
should be quickly liquidated by using the facili­
ties available with other organisations in' the 
coun!ry or by getting it processed abroad. The 
Committee would like to be informed of the 
effortes made and results achieved in this direc­
tion within next six months. 

In order to supplement the efforts of the two 
nationnul companies (ONGC & OIL) engaged in 
the work of exploration and exploitation of oil, 
Government decided to invite foreign oil com­
pani('lls of repute to explore and exploit hydro­
carbons in selected areas of the country. In the 
earlier two rounds of biddings received in 1980 
and 1982 for leasing of areas for oil exploration 
and prcduction, one block was awarded to a 
USA Company namely Chevron in 1982. This 
Company did exploration work in an assigned 
area but as no hydrocarbons were found, the 
Company terminated the contract. The Com­
mittee have been informed that Governmen~ was 
going fo), a third round of bidding for leasing of 
areas for oil exploration for which 27 blocks 
in different basins have been earmarked. The 
terms and conditions for these contracts were 
repor:edly being -finalised. The Conimittee are 
of the view that Parliament should have been 
taken into confidence while taking such an im-
portant decision. Even now, the Committee 
would like the Government to place before tbe 
Parliament a comprehensive policy statement of 
Government's oil policv with particular reference 
to the involvement of foreien oil companies and 
its approach to the eitploration strategy for the 
future. 
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Thi; Lommit.ee have reasons tv believe that 
ONGC take unduly long time in handlIng ten­
ders lloaled from lIme to tIme for various services 
and contracts. The delay, apart from causmg 
aVOIdable embarrassment, has resulted in a set­
back to the exploration programme. To give 
a cOllcrete instance, it may be mentioned that 
Government took the decision to involve private 
conlractOls in the on shore drilling programme 
on a ~elective basis in 1984. Based on this 
.:ieci~ion the ONGC issued an advertisement in 
february 1985 seeking to invite bids from the 
prospective bidders. Since then bids haVe been 
received and series of discussions held with the 
bidders but no decision could be taken on any 
of the bids as yet. The Secretary, Ministry of 
Petroleum also deposed .before the Committee 
that there were procedural delays in ONGC also 
fer which ONGC had to streamline their proce­
dure lor examination of tenders etc. He had 
~tated that in some cases the quotations received 
by ONGC by October, 1985 had not been fina­
lised till April, 1986. More-over apart from 
frequent changes in the norms and rules, the 
terms and conditions are also frequently modified 
from one tender to another tender. This creates 
the ~u<;picion that these frequent changes are 
made to add or to eliminate the tenderers. The 
Committec feel that there is scope for tightening 
up of TlTOcet1ures both in the Ministry and the 
ONGC witb a view to reducing delays in the 
finalisation of tenders and quotations. The Com­
mi tee would like to be apprised of the concrete 
action taken in this behalf within six months. 

The Committee feel that Indian companies 
both in the public and private sectors should be 
encoUf3ged to undertake exploration activities. 
If the Indian companies can be made to enter 

.~~---. -----
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oil CXpi':i .Ilion in a big w!y, much of the leeway 
III tne cxploranon aCllvIOes can be made up 
quickly. 

The Committee note that the cost of onshore 
exploraiOry dnllmg increased from Rs. 5,360 per 
meter in 19~2-~3 to Rs. 9,581 per meter in 
19t14-85. However, during the same period the 
cost of olhhore exploratory drilling showed mar­
ginal declme. The per meter cost of off-shore 
exploratory drilling was Rs. 33,477, Rs. 33,843 
and Rs. 32,080 respectively during the years 
1982-83, 1983-84 and 1984-85. In this regard 
variC'us reasons like deployment of more rigs, 
increase in salary etc. of the staff, increase in 
material cost and driliing in deeper depths, etc. 
have been advanced by the ONGC. The Com­
mittee feel that since these reasons are common 
to off·shore drilling also, there does not seem to 
be any justification for the steep increase in cost 
of on-shere exploratory drilling. The Committee 
recommend that this aspect should be gone into 
depth and concerted efforts should be made to 
effect the economy in the on-shore drilling costs 
in particular. The Committee are of the firm 
view Ihat this is certainly an area where ONGC 
can ·~ft'e't substantial economies. 

The Committee were also informed by 
ONGC that the costing system was different for 
on-sCIre and off-shore drilling and a Committee 
had bt:en constitu'ed for rationalisation of cost­
ing ~ystems. Similarly the Committee have 
noted thftt there were wide gaps between the _ 
revised estimates and actual cost of drilling in 
case of both on-shore and off-shore drilling during 
the last 3 years. Admittedly there was need for 
further refining of the budgeting process and 
necessary remedial action was stated to have 
been initiated in the matter. The Committee 

---------- ---------
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need hardl), stress the importance of these as· 
p~cts, viz. ra.lonallsatlon 01 costmg system and 
:etlllement of budgetmg process. The Com· 
mtltee thcrt-tore, recommend that ONGC should 
expedIte actIOn for strengtht:ning the cost control 
sys.em in the Commission. 

The Commi,tee note that the production of 
crude oil increased from 10.5 million tonnes in 
19l50·S1 to 28.99 million tonnes in 1984-85. 
The demand for oil in the country increased 
from 22.20 million tonnes to 40 million tonnes 
during the same period. A redeeming feature 
has been that the percentage of self.sufficiency 
has also increased from 32.54 in 1980-81 to 
73 in i9S4-85. The gap be.ween the production 
llUU the tot:.!! requirements is bridged by imports 
of crude oil from the other countries. The- total 
impOIts of crude oil during Sixth Five Year Plan 
were (If the order of Rs. 18,095 crores. During 
Seventh Fh'c Year Plan also, there will be wide 
gap be:wcen the indigenous production and the 
requirement. The Committee feel dismayed to 
lC:lrn that as per the projections of the Seventh 
Five Yea~ Plan, at the end of Seventh Plan the 
self-sllfiiciency ratio is likely to come down to 61 
per cellt from the present level of over 70 per 
cent. This would be on account of increase in 
demand being more than increase in the produc­
tion. Thu~, unless new sources of oil are dis­
covered and exploited quickly, the country's 
dependence on imported oil will go up to alarm· 

ing levcls. In such a situation, the country has 
little oplic.n except to locate and developed new 
fields unless there is no constraint of foreign 
exchange available for imports. The Committee, 

therefore, recommend that concerted efforts 
should be made to maintain at least the present 

-----.---
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energy policy. It is stated to have given several 
recommendations in September, 1983 and Feb­
fuary, 1984. The Committee recommend that 
G"'ernment should examine these recommen­
dations early and place before Parliament an inte­
grated energy policy at the earliest. If necessary, 
~ome high powered committee could be appointed 
having some experts on it. The Committee would 
like to be informed of the action taken in this 
regard. 

The research and development activities of 
ONGC are mainly conducted in their three insti­
tutes, 1'1Z. (i) KDM fns:itute of Petroleum Ex­
ploration, Dehradun; (ii) Institute of Drilling 
Technology, Dehradun; and (ii) Institute of 
Reservoir Studies, Ahmedabad. ONGC is also 
in the process of setting up two additional insti-
tutes viz. Institute of Petroleum Technology and 

Institute of Engineering and Ocean Technology 
both :1t Pt:nvel, Bombay at the cost of Rs. 8 
crores and Rs. 9.86 crores respectively. The 
construction work for these institutions was to 

hegin in N(wember, 1985. The Committee re­
commend that ONGC should adhere to the origi­
Ilal [.chedule for completion of these institutions 
so that cost over-rUllS ca,used by delay in setting up 
the institute could be avoided. The need hardly 
stress the need for monitoring the project sche­
dules on regular basis for timely completion of 
these iilsti tll 'es. 

The Committee have been informed by 
ONGC that they have acquired considerable ex­
pertise ill the field of oil exploration. In so far 
as on-shO"c oil exploration is concerned, ONGC 
llas hecome more or less self-sufficient and has 
been conducting the activities on their own. How­

ever. ONGC has been availing of forei~n expertise 
in certain selected areas in order to update the 
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in the ucid of ofi-s1lore explOrauon a1~, ONGC 
1, reponed to have gone a loni way towards, self­
bUllii.:lcnC)'. However, in view of rapid develop­
mCHts ill technology Ill, tills area, Ol"iGC ha, been 
going in for assistance from reputeo foreign oil 
companieli .. ONGC is also reported to have iden­
tificd the technological gaps in each operational 
area, The acquls1,lon of latest technology for 
jilting up the gaps is done with continuous inter­
aClion with forelgn cOlllpanie~ througll training 
and association 01 technical personnel, inter­
national conferencesisymposialseminalsjworkshops 
within the country and abroad. The Committee 
I eCOmillend that further efforts should be made 
for .absorption of latest technology in ONGC in 
the field of survey, exploration and production of 
oil, which is very essential for achieving the goal 
or self-suffIciency in oil and related products in 
the country. 

33 5.26 Even though ONGC has been maintaining 
that their technology was comparable to -foreign 
companies and they were near the goal of self­
leliance in this field the Commit,ee are dismayed 
to learn that the foreign exchange spent by ONGC 
has been increasing year after year. Foreign ex­
change outgo on account of ONGS's activities 
increased from Rs. 920 crore~ in 1982-83 to 
Rs. US,} crores in 1984-85. The Committee fe.el 
that mort. efforts are needed to indigenise all sorts 
of technology and tOQls for exploration and ex­
ploitationof hydrocarbon resources in the country 
so as. to minimise the outgo of much need~ 
foreign exchange. Vigorous effom by R&D are 
therefore called for. 

34 5.27 The Committee were informed by Chairman, 
ONGC that ONGC has been able to export its 
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technology to neighbouring dcvelopina coUDtri.es 
i.e. Abu Unabi, haq, Tanzania and Sri Lanka 
The (..omullttee appreclate tha~ this i5 a step in 
the right dIrection. The Committee need hardly 
emphasise that the exports of technology to other 
(;()UIl.ries bhould be augmented to earn the foreign 
exchange Hnd efforts should be made to achieve 
break-even point in balance of payments so far as 
ONGCs imports and exports are concerned. 

The Commi:tee note that omy 1.9 per cent 
of ONGCs approved outlay of Sevtntk Five Year 
Plan has bt-en earmarked for R&D activities. Since 
ONGC is a premier institution in the field of ex­
ploration and exploitatiOR of hydrocarbon re­
~ources in the (;ountry, the Committee are of the 
view lhat banclioned funds for RAJ) activities are 
inadcqllateand importance of R&D development 
should 1I0t be lost sight of. They, therefore. 
~TcomlllcnJ that ways and means should be found 
to increase the funds for R&D activities of ONGC. 

The Committee are surprised to knew that 
ONGC do not maintain separate figures ef foreign 
exchange rxpenditure incurred on import of tech­
aical consultancy, machinery, spares, rigs etc. 
~cquired lor survey and exploration activities. 
The Committee feel that such statistics are neces­
sary to know the extent of yearly dependence of 
ONGC 011 foreign countries in the field of tech­
nology for survey and exploration and the Com-
mitlee, therefore, recommend that ONGC should 
maintain an account of foreign exchange expendi­
ture under different heads and it should also be 
dearly brought out in the annual report~ of ONGC 
so as to enable the Parliament and public to have 
access to the vital facts. 

----------
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